-

373  Matters Under Rule 377 SRAVANA 16, 1906 (SAKA) Ind. Recons. Bill Bank of India 374

q3W ¥ WET NAW A T GHT § AYT AT FT
yer Feared dgual MFAT § forEwr I
Sfea wagdr A€ faa @’ 1 gEr &
qfeone & 6 =7 @7 & aggavifag) &1
SNTT a5 § a@ar A1 W@r € | qfa g@
T qerTd g9 w17 wrg IfEa e A Y (zAT
aqr, gugd) 3faq @Y faard ar ferdt aga
Ffas fawe qTQay | A1 A FrAT T8 &
fo 7 a1 afasrr i 7 &1 A9 7@l
TT AT I F AT 20

TA% gTq &1 A ATHT T 77 W 4FAT
g f == fegfs & geeana & (@0 287 §©

& IO MO AT | gIIAg, F Al
TMITHAT 1T gaige a1 wify gF &
TRAFZ AT A7 FFAT £ | TaFw fau
AIFTF NZ(ATAET & | SxST HIFET
TqT AVFT AT IqeeA § W 30 A H
TF T ATZ IANT &1 T&T AT yeanfaa
g |

gt 4 A1 qe& g a7 A gfagr, 7
faarg ar rr'_‘é'rt qIT F1 SUFEAT g |
g ¥ zq 9% w1 w9 g § geF FE
srar § 1 dyenfas araraer AR o g@e
1 €Y agt - A Srrfa ar awdr § fqaq
FFTATGAT F7 A@AF AL AT FH F9
# Trga A= |

wd: AU GIFIT X qgnT g fE oz
sfgwfaa o< faoe oS &7 G a9,
=qTH TR AT-zeEd] fefeaz g1 & @
g9 fasr & F1§ Qo Aefmafadr qEr
efeqd USATT IqASHAT 1 @AAT §1 UFH
qgT I W WY zEH fAglea & agr
T AT AT Wgfawar & q1g |

14.10 hrs.

INDUSTRIAL RECONSTRUCTION
BANK OF INDIA BILL-Contd.

MR. DEPUTY SPEAKER : The House
will now take up further consideration of the
following motion moved by Shri Pranab
Kumar Mukherjee on the 6th August, 1984
namely :

“That the Bill to provide for the
establishment of the lodustrial Recons-
truction Bank of India, and for the
transfer to, and vesting in, the said
Reconstruction Bank, of the undertaking
of the Corporation known as the Indus-
trial Reconstruction  Corporation of
India Limited, with a view to enabling
the said Reconstruction Bar&'to function
as the principal credit and reconstruction
agency for industrial revival-—afid to
co-ordinate similar work of the other
institutions engaged therein and to
assist and promote industrial develop-
ment, and to rehabilitate industrial
concerns, and for matters connected
therewith or incidental thereto, be
taken into consideration,”’

Prof Rup Chand Pal to continue his
speech.

PROF, RUP CHAND PAL (Hoogly) 1
Sir, the Bill has been drafted very shabbily,
As you can see it, as many as 75 corrections
have been inc/ uded in the Corrigenda,

This Bill is there to provide for the
establishment of the Industrial Reconstruction
Bank of India in place of Industrial Recons-
truction Corporation of India, It has been
said that this Bill will enable IRBI to function
as the principal credit and reconstruction
agency for industrial revival, and its function
will also be one of coordination.

This Bill touches only the fringe of the
problem_ i.e of the growing incidence of
sickness which we have discussed so many
times on the floor of the House. Very
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recently, the hon. Minister has also stated
that it is a very serious problem, Roughly, as
many as 439 large unpits and more than
29,000 small scale aond tiny units have grown
sick over the years, but this IRCI could do
very little in that respect, although claims
have been made very recently that 709 of
the sick units assisted by the IRCI have been
resurrected, and made viable. 1 do not.agree
with such claims, This Bill has come to
replace the earlier Corporation and to
establish a Bank. But I do not find any
basic change in the character of, and
approach to this problem, So, I do not thiok
this piece of legislation is going to help us in

respect of this growing sickness, in any

considerable way.

Till to-day. the figures are not available.
I am going the figures given by the hon.
Minister, iaside the House or outside, upto
June 1982 regarding the performance of IRCI,
that this IRCI had given loans to the extent
of Rs.2723 crores by way of helping the
industrial units,

There are other figures also. The large
scale units which have become sick, have
taken loans from commercial banks, as on
31.12.1982, to the extent of more than
Rs.1804 crores ; medium units to the extent
sf Rs.207 crores, and small scale units to the
extent of Rs.567 crores, The total is Rs.2578
crores. There are loans given by other
agencies also to the sick industries.

To make an industry sick has become a
very good business to-day. Inside the House,
we have discussed it many times, and said
that deliberately unit, even industries consi-
dered to be coming under MRTP, deliberately
make industries sick, have taken money from
IRCI and other agencies did not pay back
the money, siphoned off the money, diver-
sified it and eet up new industries in areas of
quicker return.

According to a statement made by. the
bon, Minister himself, not long back but on
3rd August last year in the other House,
IRCI has given loans to'123 units,
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Who have not returned the money
within the time they were expected to give.
Regarding the other financial institutions, here
there is littlc scops to discuss about them.
If we analyse the role of the public financial
institutions like IDBI, it is on record, accor-
ding to the Mioister’s statement in the other
House, that Tatas and Birlas there two houses
alone owe to IDBI more than Rs.100 crores,
This is not the time to go into detail and
discuss the role of public financial institutions,
But to make industries sick has become a
very good business for these industries and
IRCI, to say the least has connived somehow
with these people to give them money. This
is not my say. This has come out through
enquiries by those who know things.

14.17 hrs

(SHRI N.K.
Chair)

SHEJWALKAR in the

In this respect the least that can be said
is that IRCI has miserably failed to revive
the sick units and has become a den of
corruption and pilferage defeating the very
purpose of the formation of IRCI. This has
come out in many reports which have been
submitted. Many enquiries have been deman-
ded in this House and in the other House
regarding IRCI regarding its activities_ its
collusion with some private sector pecople
and how money has been drained out and
how it has not come back,

Regarding growing sickness and how to
meet it, the Government has its policy
guidelines issued in October, 1981. And.
according to the policy guidelines, I think
the Government is moving. There in the
policy guidelines they state that the financial
institutions have been instructed to monitor.
Only the other day the hon, Minister has
also stated that the remedy to this growing
sickness is early diagnosis, But instead of
that indifference is shown to take remedial
measures at an early date to stop it. But
although there have been persisteat demands
from all quarters, from the trade unions,
from the common people, from people's
representatives, that there should be a stan-
ding committee, at least it may be attached to
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the Finance Ministry or to the Industry
Ministry, whose job it will be to see that if
there is any sign of sickness it should be
considered seriously even at the very incipient
stage, initial stage and adequate measures
should be taken and although it has been
stated in the policy guidelines, neither the
IRCI, nor any other agency did that job, All
that money was given and the sickness could
not be prevented, it could not be recovered
or the industries could not be revived.

Sir, we have seen that the Government
through its policy has added to the confusion,
added to the complexity of the problem
instead of helping the sick industries to come
out of it. Because the Government, according
.to the many statements that have come out
over and help only viable units, Now
it is being proved that these industries may
be returned back or sold out or leased out.
Does it mean that the Government belicves
more in the philosophy of hospitalisation ?
For the fraudulent practices to continue, the
industry should be allowed to become sick
deliberately, financial and other assistance
should be provided and after they are made
viable they will be returned back to the owner
or some manopoly houses.

There is a reference to social objectives,
What social objective will be served if only
viable units, which are considered viable are
helped or assisted or taken over and after
what I say as hospitalisation returned back to
the country ? The social objective lies in
considering those which are not considered to
be viable, to see how they can be made
viable with the help and cooperation of the
workers themselves. Because the workers’
stake is the most in the industries, They lose
their bread, When there is a closure, the
workers have no say, either in this Industrial
Reconstruction Bank of India that is being
proposed, or in the Advisory Committee for
the units taken over. Is it the way the
Government’s policy functions ? The workers’
participation, genuine participation of workers

in management is being mentioned I am

referring to page 8 where the composition of
the Board has been stated. There is everyone,
a Chairman, to be appointed by the Central
Government, ' representative of the Reserve
Bank_  Directors from the other places, other
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financial institutions, non-official members,
etc. but there is no clected representative of
the workers_ Is it the way the Government
is honouring its own policy of workers’
participation in management ? The same is
true about ths advisory committee regarding
the units to be taken over or assisted There is no
workers’ representativefthere also, There wor-
kers on whose active cooperation the revival
depends so much or with whose cooperation
the sick industries can be made vialble, have
no say,

I request the hon, Minister to see to it
that the workers are adequantely represented
through election in democratic manner,

Now let me refer to page 16, where
there is a reference to the reconstruction
assistance fund, It has been said that every-
thing said and done, for granting of any such
loan or advance to the industry concerned or
for entering into any such agreement, the
Industrial Reconstruction Bank shall obtain
the prior approval of the Central Government,
On political considerations if they think that
this concern will be helped, they will be
helped, otherwise it will not be helped. And
moreover, from experience we notice the role
of IRCI during all these 13 years, There are

~some political pressures There are political

consideration and some times-I cannot resist
myself from saying-that sometimes considera-
tions are made how much will com to the
offers of the political party ruling at the
Centre,

SHRIT MOOL CHAND DAGA : Why
talk of our Government ? Why not in West
Bengal ?

PROF, RUP CHAND PAL : Because
it is the Central Government that is involved,
If that is so, it is going to influence the role
of this IRBI because everything will be trick-
ling from here, The Chairman can be appoin-
ted from here. It seems that it will function
at their sweet will.

-

The Chairman will always look to the
Centre. What they think proper about the
sickness of an industry, how to revive it how-
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to make it viable, that will not be the major
consideration. For this big and serious job
where 29,000 small and tiny units, more than
439 large units have gone sick as of today, a
large number of them totally closed and
lakhs and lakhs of workers are in the streets
starving and dying, you have not listened to
their suggestions, Now, you have come out
with this piece of legislation that the authort-
ised capital of the Bank, a principal credit and
reconstruction agency, would be Rs.200 crores
and paid up capital Rs 50 crores, With this
money, they are supposed to fulfil this giga-
ntic task as a principal credit and reconstruc-
tion agency. I very much like the hon.
Minister.to raise this amount because with
this meagre amount nothing can be done,

Lastly, I have no illusion that this piece
of legislation is going to solve any problem
because sickness in iodustry is related to
fundamental and basic Government policy
pursued by this Government. They are pro
capitalist, pro multi-national, pro landlord,
etc

SHRI SATISH AGARWAL : Anti-West
Bengal :

PROF, RUP CHAND PAL : In spile
of that they cannot to anything because
people are with us.

I conclude by saying that there are so
many recommendation. I am not referring to
that, There are many other unanimous
suggestions and recommendations and memo-
randums given by all the trade unions. But
you have not listened to the suggestions of

- workers_ In spite of that. you have come out

with such a piece of legislation, It will touch
only a fringe of the problem, 1 request you
to come out with a comprehensive measure
which can meet this problem of growing
sickness, ' -

SHRI XAVIER ARAKAL (Ernakulam) :
This Bill seeks to convert the Iudustrial
_re-construction Corporation of India into a
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new entity. Of course, the reasons given in
the Statement of objects are basically two,
One is to get over the difficulties which tt has
been experiencing for the last 12 years. And
the second point is important as far as
this Bill and its objectives are concerned. 1
quote :

“‘to invest the Reconstruction Bank with
effective powers to tackle and contain
the growing malaise of industrial
sickness’.

On this subject, 1 think, many other
Members have also participated quite often
and suggested many solutions. Nevertheless,
the industry plays a vital role in our total
economic growth. If you refer to the Sixth
Five Year Plan period growth rate you will
sec that there is a remarkable growth in the
industrijal sector

1 must say that the Goveroment, with
their wisdom and prudence, have come for-
ward with liberalised budgetary provisions
and legislation in this direction. Now we are
baving the Approach Paper of the Seventh
Five Year Plan as well In this context it
will be advisable to refer to some of the facts
and figures which I guoted yesterday while
participating in another Bill. The L.K. Jha
Committee's Report is oyt, and an editorial
also appeared in one of the dailies in which
itis stated that wnearly Rs, 30029 crores
Government alone have invested in 209
enterprises and the growth is rather dismal.
That Committee has stated two basic reasons
for this firstly the excessive centralisation
and, secondly, the bureaucratic control. This
js the crux of the problem which is facing
the industrial sector in our country. Of
course, we have achieved very high position
in international industrial world, I do not
doubt it, What I am suggesting is that the
growth would, have been much faster bhad
we taken into consideration some of the
recommendations of the various Committees
and put them into effect. I would deal with
the public sector for a little while because
the Bureau of public Enterprises has published
many Reports.’ The public Enterprises Survey
for 1982-83 has mentioned about 184 running
commercial and industrial undertakings
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excluding the finaocial institutions, out of
which 82 have made a profit of Rs 1,517
crores and the remaining incurred a loss of
Rs.821 crores, In this context, the Eighth
Finance Commission’s Report, which we have
all gone through, has stated on page 37 that
the return on Governmental investment is at
the rate of 0,84 per cent, If this is the case
of the public sector, then we should have a
second thought about this sector as to how
to improve it, The Bill aims at giving credit
facilities but credit facilities alone, according
to me, are not sufficient, something deeper
has to be probed in and implemented.

Now, coming to industrial sickness,
Rs,25,000 crores have been invested in large,
medium and small scale industries. Amazingly,
as | said yesterday, the financial institutions
alone have invested, or Jlocked in Rs.2,389
crores in 1982 and when we come to 1983
the figure of investment that is locked in
jumped to Rs.3,179 crores. May 1 ask the
hon. Finance Minister what are the causes
for this, how are we going to utilise this
“money and is there any possibility to recover
it ? This is a very vital aspect when we deal
with the industrial credit system_ I am not
surprised to not that the West Bengal
Government has the maximum number of
sick industrial units whether large or small.

(Interruption)

[n our country there are 26,226 small
scale units, which produce per year over
Rs 27,7000 crores worth of end products.
There are the facts and figures about the
industrial situation in the country. One hopes
that once this Bill is enacted by Parliameant,
Government will come forward with a
practical procedure for dealing with them,

I would say that there should be regional
offices wherein they can make final decision.
Now the decision is very much delayed, Time
factor is very important, though we seldom
appreciate the importance of time. If one
has to get some credit facilities it is just
like a camel passing through the hole of a
needle. Such delays should be avoided. For
that the procedure should be simplified. If
you have the bitter experience of some of
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those enterprises, thens you will understand
what I mean by simplification. Unless these
two basic objectives are served by this Bill, I
am afraid it would not achieve what the
Government desire to achieve.

We have so many financial institutions
and agencies for the development of industry,
1 would suggest that we should have similar
institutions for investment in the agricultural
sector, which is equally very important.

I will not go into all the causesw for
industrial sickness or the difficulties ingetting
finapce or credit. I hope the hon. Minister
will take not of these three suggestions and
take proper measures in this matter,

Wiih these words, I welcome this Bill.

Wt e fag (2feziz) o wmfa
HEITT, §W WA HraiTE gAfaato
fagas, 1984 ox A=T #v @ &1 fawd
q1Z AT ATAT § F7219 9717 F fFaq g
O AT S s 29 # faar, sfaaw
# grey ar fasq Ar F¥7,  HT WA IF 9X
saf &t | Hr s qr g aza X 31 2
fa o7 98F, F7T a1 =9 2w &7 &
ITFE X AT AIZAT & FifH IFq ST
STIEYT 937 F7 2, IAH a9 F 7T @11 &
F191 # 997 Vaggae & w@r &1 feegena
& sgrmafaat & o a0 faFe fagr @
fe FTTaia § IWET T GAIHT FATFHAT
FI FTAT IT THEN FIT AT § A I
FITATAT TIT g1 ATAT §, FHT AITFTH
AFET & qrg @ifawr #3F I¥ FAT
AIFTT 9T 917 X & | g FHRIT FALN
FUT TTAT IT & IJAMWT & FAT ST
FOF 317 f6T Iaa7 qq71 F971 FF TR
srer T8 fae # Wt s @wiE ¥ a4z 98
¥z ® % & Faa woor 3o 7 faer gem-
ofadt & o1 AFT FT FEHIT FEEAT
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(= saraTer Fag)

RFT IAFY QT TATH FT FT FXT IAHT

I qAqq G JA | FH AT TE 1T

gt sga 1 ¥ e W T § A FEAT

wrgar g f& 37 sarfagt & faars a7
g% AT q&F FgH AFI IS1a &1 gAATfA

aqw wrfez &1 25 wfawa st geE! 9%

agl amy § 99 ¥ TZ gWEAr WA AEI
BN | 1T 394 f@e® z@ gga & 1w
FIGA AT, A IR ATSA0F F A1 I

FT AAGA FLA | F T30 &1 g1 & 7 FJFFH
ag JArafa ss SgeT e & yifee

1 H15 THE TF 9T AL MG | F+F

TIEHIT 1 g9 9T fa= @mar aifgy 5 &%
Iaafa sgy Trea grEawa F qGrfEs #171

25 Sfqwa ' qO¥  IFRT 9T FAFAT 4 A1

Fq aF zA Safaar & gua AT aFT

AT #1 w7 fgrgearT & &1 9T 9|

WX ? A1 OF aF W F q@AAL G20 8
TET 8, T AW F A0 FT AIT 9THT AT
A 97T WE, FUST A I A W,

qHTA AN & 97 @ § A1 A< s Ll
afgai & &0 FTC@F & FTT FABT 997

g9 & 447 FFT (6T I9FT ar9qw A

FTHFT T W F, Tg &9 F AT F

wh ! Fattsar g faew faw A I

7g & e fF o sefezafase aud w1

&y F FT 979 Aifwz F1 25 sfawg @+

AZY HU IqFT 4% fawe fwar g |

oy Suvmfaal #1 sdE fqeee & A9

ATEET IAFY TEY IGIT @i F Ay T

grfsrg

Ta¥ gk AW ¥ w< wargel A o1
graa grar § g ot FrAT § ) ag S9-
qfy AR Fot g'S FAFER T A"
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§ R gEd ai% wWgK) #Y qqsag W

agl faady § | av afew s & 2w &7

AT Tare | AT IAKT Areedy HfSY F

ST FfET AT FT T T THIC F IAAAT
¥ grar g 5 SawT qaeaig WY Tgr faeer

& 97 93 FrA9 g fawarn, sA% v9g-

=2Y F1 oY syavwr A gidr @, wAaAAT ATH
sfregr ar @z 1aAde F1§ W1 qF 17 @R

fag arzodt 781 7 9T @, a1 9 MR

a9 %1 Frfqg | F1€ g F@ar fE 9%
arg 39 a3g 1 a9%F gar g1 F afan

FATH & 37a€2 a1 Uk arg #gA1 J1gar g &
WiTT GIHFIC T TH Q1T §7 HI{orey FTAT
Tifg f& =@ anid & I F wAFA
Tr FIHIL T AIT FAAIA F1 FIfaw 71
HTT OF 1T A9 AAGI 37 d99 92 97
dT FT& A I &1 |q@ASTA K1 Koy
Fva ar ag frafa fec agdt am aroet
afda = 51 5009 w99 ZfAw g ) sfax
FITEAT F1 AT &1 91T §, gSmfa
AFT AT F 1 HANHT F HT AT qeqy
AU AT §, AT ATELWET & A §
ST wwge At fEmEt s wwgd & a2
7 T faaFT F1e@d 3y I=F g1 v
UF AT IAFT A9q 91 9T @21 F4&F I
#1 sfaezar 2 w7& Frfaw #fa7 fF g9-
g7 AT AGNIIIT ¥ IT FITETHT AT
qAsHe & a1 faq FT IAA | AU gHE
e gg #rfww sq wfeT 1 qawde 9
AN HT FUAT FT ATHAIETL qATHT -
QI FT AATT FT NGT AT AATGHA AT
fergeary &1 1% swfgafaw oz fema
qEl F7 fF ag O F A7 9T v AW
T @A F 919 9T g7 fawst T faay &
A 9, feet o a9 9T srIE™ w7 o
T HIF AAT ATA | TF AT ATIH
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fegam & fiwefrea®d wd, 720 &
AT & a9 &, agr & WEiTe g Faw
¥ FI¥ 27 T7T g HaAr grar Or fgegeam
* ameflaz Y fergems & FrTad wt
i AT AwA, wEET AT &Y TIALIEA
®I19 § ATI7 &, WY 257 ¥ HIF & 7 AIC
(AT 2 39% weg7 f gg @aar & {5 a8
W& TEA AT AT AEAT £ ) AT AANHZ
F 71T § 97 TIE T8 AAAT § ALY T § |
Q% FUAT F W0 FT .4 9T 19 TG HTAL
Fleul «1- Fa~1 & I3 787 §1 WY
w17 99987 § & fuag T 1@ &
s8id g
el wZa ® wrzve ® qzr &f77 aifs
1% AnefarT @ Wi A g (A
T HYT EF WAT G/ Th 3 4 FLHT
ST WqHe sfw efedr 9y At | €A
TEH | A [FAX AT &1 qT 7 HAT
H 9 aras 7 ymer:w fa«y #v faar,
£F AT FoZ0 §1 AT {@a1 §% wya"
# ofeya Hraew ®Y zvzedr &1 faqr | =9
RO AT QWY &P A4 T 7 AT A%
AT 7ET F.FT AL CAWAT grAd gEIA
FrAT AEI € | '@ FIWH qIT ATNAIMT
STRT ARGR MM HT sATTIfag) &
faa1% F.97 391 FT 39+ faars F=7
FAFET F1fIQ |

z
a

gad ara Az wgaraAEearg &
T IH1T & - IArfaal 41 119 =g 95
AT gAX HIEAWAT  EEEIAT F g1 F1E
Wit sfged-g wa afa7q 1 oF quE ar s
SA%1 fas qeedia 1 ¥ @ § AR @A
qIF TAFT AT 74T UEEETH & (@0 AIE-

'SRAVANA 16, 1906 (SAKA)

0F AT AZ IIT AW AR F

of India Bill 386

Fa o ¥ % § | wredfare (eegee ¥
gT I4%T FUL w9y fgaa § 1 @19 7g
q9 a5 T T4 TET FT G20 HHAC |

AT 2tzd F7T 1 fad 8 qxaz &
UHIFEHT T @ FIA W | Tg W
IFTT &1 agd 197 Fifq § | gl &
AT fagar 91q @9 F3@ § Iaar g @+t
ATTHT THTFeAT 9 W1 wAr 9rfgy | faar
NHIFEAT ¥ qZIT U FF qOF HIT a9 AR
Fa4T @ &7 AT FTEFIE FIQX EA 7
17 fa3o F g T AT FTE@ ]
agi a® 6 ga< &1 F9f § qred IET_
HMIET T W F A &1 fEar ) 39
fao 777 garg € fr 8 oe@e & awg e
AT FT TH § $7 25 THE FIT THIFAL
T Ek FL\ A W A wfaw ofeaw

AT 93T FTA T qITqT 73X | 30 A
+ gfus TF 927 FIF F7 2qTeqT FL | AN

ST g |19 937 F FT SAIEAT FT |
T wgar gy A faRmi g ar W E
EHIT AW & ST AFAIT § UHITFeAX, IE
97 HIT 37 § THS I B W § | T
fau & win wvar g & ag o feafa §
gt azfay | ag s fasw § z@*r wraer
¥ ar & ggua g, @& faia adi v
afsT 7y ag win §  f Srew awe &1 8
qEE & TAT FA H FH 25 qIEE AT
THIFEALT 9T G F |

g WaIl & 919 & § AT A GATRA
FQAT § |

*SHR1 S. T, K. JAKKAYAN (leria-
kulam) : Mr, Chairmanp, Sir, on the Industrial

*The original spcech was delivered inTamil.
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Reconstruction Bank of India Bill, 1984 I wish
to make a few suggestions on behalf of my
party the All India Anna Dravida Munnpetra
Kazhagam.

The Industrial Reconstruction Corporation

of India Ltd. was constituted in 1971. Due to
ipadequancy of resources, this Corporation
could pnot function as effectively as it was
expected. The objective was to rehabilitate the
sick industrial units with loans and to nurse
them back to life. When the Government
found out that the Industrial Reconstruction
Corporation Ltd. was nuable to generate ade-

quate resources for this purpose, the decision to

convert this Corporation into Industrial Re-
construction Bank was taken. I need not say

that a banking institution can generate resources

adequate enough for the purpose of rehabilit-
ation of sick units. This Bill seeks to convert

the Industrial Reconstruction Corporation Ltd,

into Industrial Reconstruction Bank of India.
I am sure that this Reconstruction Bank will
be an effective and purposeful institution for
restructuring the industrial environment in the
country. I extend my full support to this Bill.

I demand that a Regional Office of the Bank

should be set up in Madras with powers
to take decisions on the merits of the case.
This financial institution should be enabled to
have the necessary autonomy for effective
functioning. There should be decentralis-
ation as the industrial needs vary from State
to State.

In Madras the large textile mill, the
Buckingham and Carnatic Mill, is remaining
closed for months together now. Similarly,
the Angla-French Textile Mill in Pondicherry
has been closed for nearly 14 months now.
There are some Textile Mills in Coimbatore
which are also closed. Besides this, hundreds
of small industrial units are sick in Tamil
Nadu, The primary reason for 'industrial
sickness is paucity of funds. Thousands of
workers are on the verge of starvation
deaths, In fact, some 30 workers of Anglo-
French Textile. Mill in Pondicherry have
committed suicide. It is not merel a ques-
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tion of rehabilitating the sick industrial units;
it is a question of . giving succour to the
starving workers, I demand that the Indus-
trial Reconstruction Bank of India should
advance loans to the sick textile mills in
Tamil Nadu and also to small industrial
units remaining closed for want of funds.

In this Bill I find that the authorised
capital of this Bank is Rs. 100 crores and
the paid-up capital is Rs, 50 crores, I
suggest that the sum of Rs, 100 crores should
be converted into paid-up capital so that
this Bank has enough money for rehabilita-
ting the sick industrial units.

With  these words 1 conclude my
speech.

WY gowr ex gearagd  (foraar)
g guafa s, wrdrm aterfas
gafawfo g% fagas, 1984 #1 & warm
FIATE | 39 & g2 ¥ &1 qfeamar &
g, ag TgT & J=\T § | BHIR WV I
g, 9% feafg FY a9 3| 1 @ waw W
& gg Fgar Irgar g fhgm ot sraa
# ST FIIGTA §, TAH 47 WL AI@T FT
BT 2 1 92T gafau a8 g1 var 3 &
FIE IGFT IT+9 31 Ag1 & « Fa™ IH
g, dffdT i ot A o&qo 9§, 3
FIE gAfAT AT A 1/ =79 I H
AraFT FL fAMT T aFd1 g o

fearaer w2 & oF SLEHT UF §)
AT | AGIHA-FISHAE & AIH q FAAT & |
98 FILETET FIT LRI & Fe2T HT @I
g T 9% T2 98 ST AIHI F q9
AT & | AT A 98 AT W FFIT AAGI
& I AW GCHIT 1 a4eaTg AT TIAT
2 ST AT FITET AT F, IAW NV grEr AT
qrT g1 @I § gAILr wegig qifas’ qesl
2, za% faq 91a a® z@= foag a8 f&ac



389 ' Ind. Recons. Bank

STET §, 31F ATT AEY qF TAFAT HIT TG
Wt gt § 99 ww gF wAgd F WAL
T AEY AT wAr §, a7 aF & guwar
g fExam agfag awa &1 v &1

FAT & | IUH WY AFFHT ATIHI 1A AMfGT

arfff ¥ FrE@ &7 FAT FT AF
TAATH 7 | Tgl aF TAF! WAZ 37 F
gard &, =9 fawr ¥ a5 & F q2T
HBT FI9 ISAT 2 |

FILATAZLT AT dq FTIATAT ATG

g &Y 39 939 wAg 41 AIT AT 2T §

fo gad AAgT AT | T F g7 AFAT

FAFT qfensT T T § A (wT FJIT 4

3Ia71 faagqs £79 & | % a1 7 IFT &
AT BT & AT WITH a1 § OATIE o

g # a7 fwe a1z § Fr7@@r T8 9a

# | g7 fF &€ qrAdT TEEAT ¥ FAR

ff aga &t sET 9T AXGT KT AIG FraT

g & fgmiae 9397 & AT A & AR

# ot aqrar Fgar g, Faf 9% e ¢

Sam Fr gfez fasm gt @ & v agi
AFZT F1Z@E & Arfas & faqars qr
AT & AV TEAAIAT § W SATT & | qAA
IF1 Fgr f& wrg e wHr " FIfSQ
AT AT AMTET AOT &, IARI ATT QIHA
au faoe Fgd § ANET gHIR 9gd =9
ared § | 4 NS 399 gAREN FLT §
AT a2 ATS Al A W@ 8, AAHIT &1
agt a1aq &, faqer &7 § &7 awgd &
faamg fo& q BT A T | AW T T O
¥ qra s ar g Hoar % g QT
21 NRET Grga FE @ 9 f& gEEr
frsraa & fF a8 a1 &, SfFa =@ 9%
T @I g | § wgargar g fF qw &
qT@T AT ZU FT FFHIT @AT g AT g&HI
g ¥ @A q I Y, 9EY @r afy «q
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FT SATZT § AT T ZIAT A1 § ATE
€T ¥ FHA | ATS AT HIT FAST A Y
FIE J GATT & I IWT 7 g 1T
A1 AT fgmmae g3w AT AT AT @ £ |
TIAEqTT F 90 T fguraea g3 1 &%
AT @ &, ¥qifE agi a3 fawsr gaaee 2 |
T wFIT Fww & oA fegfa @

gt fawr =T € agr 1 aTF AT sqrA AR
T &, afwT oigi g9 o 78 & = aat
F @07 oI wIra 99 §, 3@ faw 3T
I LB T ad 5 | 39 fao - fgamwm«e
g2 FT FT T ofegr @, ara Fwar §
agi q T8I FI g1 £ fgAmEws usy
F &9 ¥ 97 eI F1 qAAAT A9,

F1F G017 F7 FT ATST 3, g gAFT aga
FTFET g | A e cfaw & o«
AN 473 92 §, 918 § 9A1T ¥ g, fgar=w«
¥ gl I WAW F 9gTSr A Al # 2, A

IAFT AT 3IF THTT TATFT A1T ar /Y
IAF QU ®Aq A q@Fvdr 3, 97 fF

IHTT FT I7 & 97 ®F 9T FUST ®IG1
I SIS IAT T84T & | 26 FFTT QF IA

% 2% @ar Trfgd fF I fFaar Seam=

gIaT 2 | g% I9F WIETewd q¥ sgrA AT

aifgad |

gafag faa M ora F@ o1 @ §
gH ag W Igar wifgd fF O sawr a1
TAAAT I A T AT &7 A7 wqrfEy foT
FTIG FTH & T T JEFTXQ ST q19
HAIT@H AT g | AT aIeH
B AW 1 A, (7% ggi 9% #7 gF W
i T &, AY FUEIT  fHar 7 o foan
w1g g fF agr qF W qv T § ar s
¥ HE vy TgF g | @i gw faww a
FHFHAT G Igi & AT A1 3@ § AT



3 (=t gowzs gearagd)

w1fgd fog & 99 w@1F 1 JEFErd F;
/1N ISTAT AT TF |

gry-fog frra &Y aa@ o1 @) §,

Ig aga A=Sr aq § AHA QX qww A T
forar stra st 99 &9 &1 FEFID BT
ar aff @1 wifgr f& wEEd
wfEdEa & § W 9w § gfew &
frdY Tdo qYo ® &y fzar sna faa &l
9 FW § T2 FB AT &1 A€l g AT
CFEaT 9T 7€ F1E FII@T & 1T 39
# fFedY stTgouougoe ATfRAT w1 =wm faar
gAY I F A A F W Agy A7,
ot 59 < & 9g TEEEr AEY W9 ;@Adl
2 g AW A Aar Mg’ o1 W
&9 & A1fg g arfs g s F18aE
g % AT gATIT AW qEERT FT AR |
g 3q 2w 71 wfya & afwa awaw ag
¢ fe feami o #1€ afeqd) adl fasdar
&\ ag A% ¢ - k. A AL AL & W™
& ol guq &y Aannfaa @ & afeq
&l ArFAT ¥ AT AT a1 AT TF AIIH]
BY IUF FTE FIAGT G AT § T F1AH
gUIT =719 WAT F1fg7 | 1w &feq1€ 78
g - s &g s fa @t s g oA
9 &1 AIEGT q2-d4% {21 &1 (A FIar
g M remraw g fafgss geards &
FAF GUT T A IGH 9A7F T o 2
&1 ¥eT T°g fasr FT frax § @k a9y
& 1 ufad, €4 Y, o &Y 9vzr gaw &
FE FIH AT AZA 1 AAATTA q187 AV
Tt a8 NAY WA §, T FT FATART T
averg 7 Qfed, gAIX qrE S 8, S
TREIATEOA T RE Ay gor #
WEIHT WAT AT TR W\ wrAgw
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HT AN IAT H 9727 797 F - A T A
EaT =ifza |

g Wasl %' a & saa fas- &7

qHET FIAT F |

SHRIG L DOGRA (lfammu) : Mr,
Chairman, Sir, whatever Little nmme you g ve
me L try to complete my specch.

I congratulaic the hon. Finaqn..c Minister
because he has dore many good things, Our
Firance Minister has tahen niry a step for
stabilisation and devd'opnart «f Indian
economy. It is also a measure which has very
great and benefic al implications.

15 00 hrs.

It is said that many incusiries hove
become sick because the capital lias  been
teken away by iheir promoters and - thewr
directors, At present, there IS no  instiu-
tion whose duty 1t 15 (0 study how t1he
sickness develops in a particular mdustty  or
v@ particular area or in a part.cular
crossed the stage
where we were promoting industries ard the
number of units opened every year were
many, When one of the pariiamentary
commitiees went to advarced Siuies hike
Gujarat, they found that the number of new
units they were opening annually was about
a lakh, but as to how many units were
sick, how many units were healthy and how
many units were closed, they did not know and
there was no agency which could study 1his
and which could tell us what they were
producing and how it was being markcied.

The bon, Finance Minister has brought
forward a measure for setting up a Bank the
sole duty of which is to see that the indust-
ries are promoted and they are run properly,
It will not only see that the industries are
promoted and rehabilitated but it will also

- provide service by the way of consultancy,

technical, managerial, legal, administrativel
and marketing assistance, All this help wile
be prov'ded by this Bank, This is a unigu
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institution which was much awaited. The
people who come from advanced States may
not be able to appreciate it
who come from backward States
like that of ours and the bachwa'd arcas in
advanced States even will appreciate what
type measure it is, how beneficial it will be
and how long awaited it was, '

It has also many other beneficial rol.s
to play. I w.ll act as an agent of the

Rese ‘¢ Bank and also of the State Bank_ It will

also, at the sume time, coordinaje similar
activitics be ng performed by various other
arencies. There are a number of agencics.
But there is po institution 1o coordinate
their activities The people who have some
influence are takirg 1he bencfit of each and
c\ery agency but the people who heve no
it fluence and who really requi e assistance
: nd guidance are just lcfi in the willeLness,

This is a ve'y important measure. The
more we deeply study it, the more we ke it.
Anybody who studies it would like it 1 Jo
not know where the competition with
agriculture comes in. Agriculture also requires
assistance But without the promot:on of
industries, we cannot have even development,
We cannot rely only on agriculture, Unless

we have industrial development and we”

see that the industries develop properly and
are not allowed to fall sick particularly in
the backward areas which are numerous
and which are very® vast the country
cannot develop. I must congratulate the
hon. Finance Minister for this measure
which 1 must say, is a belated measure.
‘Fxcepting that you criticise the Finance
Minister that he should have come earlier
with this measuie, I cannot conccive of
any other honest criticism about this
measure.

With these words, | support this mea-
sure and I, once again, congratulaie the
Finance Minister for bringing forward this
- Bill. It will be a toon for the whole country
and part'cularly, for thke. backward States
and even backward arcas in the advanced
States.

But the people
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st ®g7 gaw (UTYT) AT
aarqfa 77y, fqeq T4 47 T WiTHT
srafas gafaato 35 97§ 1984 +1
94T FIT Y ITHT 91§ A1 A13AT §
ANggdag § a1 AT fAvc F gz &
AT GAX IGT FT WIE L A wAv
Frarg fswa st &Y fwe 9 aer
s FfAc s fAgTe ST &0 a0r 3 A7
ST FT qTH T g0 T 3T HT7 AWM
¥ fagwra AT AT AT TF AT H ITET
AT FIAT |

£ gfozrIT & gwi 77 aqsT &
AT AT AEEIT IT FATTEIT &7 A 57 8,
I FAFAIX T 19 397 1 37 faar § wgq
qu &7 § FITET g \ AT T IATAIT
IEANT TATT & 774 T2 A@TF TT USFA
fga & g &, 9941 9w W@T 1w
Iy sfsarf farex, gl sava faad
SARY ATATET gIAT &, IAET qe® g AT
#T qfeadT g& T 37 & czT IqTHI
o1 H AT AT IATT a7 2 §, zAfaw,
T AT FT ST AT FWT AT SqqEY(
gAY w/rfgd  F faes 90 Y ¥ 77 324
F& T % 98 X997 Wfgq % gv &7
JINT F1 AAGT TIFC A X T30 967 &
Fgl QAT ArA& ¢ % IMT &7 FRATL
A & fag sra-g7 w1 g9ev Frar a9
g1 fog add & wrdtor &% #r famia
foar war §, SN adF ¥ gaamx F A
HTAYTHT aTaar A& § 1 N geT g fw

_ &9 99 SEY #1 OF Ue)T SN F X

® WG T 3EW oF QA fafemg s d
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I R A1 499 &, 98 €ad &1 IR/

qSr & qT qHIT, 349 o1 fafzm #T '

W R IH QAT AT OF FAT F w7 H
@ fear 1 | T g ST wrET 9T @I 8,

qg WIAT &7 T @AT IAT aqF T A

IAF! 999 §, 9§ Ha9 WA IEFIL E |

SATRT & SATKT FATN &0 g9 9 1T
IFATT AT & FAATCAT 7 rar g1 I

AR F ®7 & qr9F 137 A1 A1f80

q'ST & ¥73T BT § ©IE AR &1 AT

A1 AT F1fgT - aF AHT 39 TN &1

@eT AT Fifgu | g 1% g fF o &0

AT §, 32 gAI@ W F | dgg & AU

sarrafa & T ITOT FT AW @I @ |
fara® arg 91t g1 T 8, afz gy fafea
Afsa @ aasmT @ afz FEE
AITAT 1T FIH ATAT FIE SANT AT
& @ gt &9 214 & FLO0 IAF AT FE
q<g %1 feaq 9ar & ST § A F®
q9T q17 IAR! FrAT @A g OFIAT g |

S TIAY T gAFAT grav g, arfew F g9
gaar § AT w7 queT gy strar g, 497 &

gIEa IAHT AT gl g ML S 97 79971

A% Hfeasy @ A g w147 €

gafey g1 FLEHTT &1 UH WiE I

FT T AT FH F1 fawT ¥ 79 IzTA
Tifge’ st f& @ gfeesror & qur

AT AYNISHTO &1 AT &1 AQIA H

wriRrT g & | Afwa siror &9 QST T

I T FF & MET g faadr §
q AT S aMFT Fafc gy § | @R
FT AT ¥ g fasr faar sa&1 faswE

Agl g AHAT AT § YA 9 I @ Al

g g% |
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ga ¥l fadew & ag &A1 g fe
szt gw fawra &7 s o7 7@ §, g AW
sratfrs g=fa w3 w@r §, agi sy &1
fagra &1 w21 8, Sa7 gAR 9 qE-aFATAT
X FET, GATIT SATH 39F 1T 919 FfY &
fawre g ot ST Wfge et w@r &)
wfa & 3997 s AT g, F@r 937 g
It HAT 97 Frarfra FEET &r IEY
@A ¥ qmA Ay qigvawar g afz aFgt
Ffe a7 snarfea I &gt g a1 9y
#fy & fasrg &1 g91 anar &, fFamEd
F1 IA%! Ffa F1 719 7g grar | ITFIW

 EETHF AT T FT AT HATFT =AW

fee™=T FA12AT § 1 F@T AITFT 07 FT AT
fa=srg & aaq Iuwew @F F &0, agdl
AT REY &, AUV TET WAFT FT FTLAAT OF
Wt 72F 2 1 afg g gIF e 39 gE 9%
WHFFY F FILG@A AT, g AT Gar
q AT 1 HIT I T 1 9 A4 FT GLATL
T WET WFRT FT FITEMET 7 g1 T OAT
feafa & a7 it i &1 fawm a2 qaE1

§ g0 a1 TFar A1 T g yAi w1 faw

B A | IR AW F Uq FE &7 7 § 9l
#fg 9 srnfea & ar gr @ 2, @fda
F1E 9T A7 8 ) safau & wgarg &
AT A3F T &1 Ffw & |Er Hiaal &
fasrar & fau ag srravas § 5 @ o9
SIS #1 9I7471T grar 8, I&r 9T sraifa

I FST T |

afran frass & ag Fr =TRAT -
fe stra Ffw 1 W FEN FT IE AAFT
Fz191 qIfsw | fog a@ fas STt &1
AqA G 9T @7 FIT #1 fawr F gz 9%-
FILHTH FL @ g AT IJAT FANT g,
I wraifaa F3& Y fawr ¥ qowe ¥
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sEwegq gary §, & =gar § F 34T
aEwe & fawm ov 1 AHT FT
ST W7 AR | 7 g% g OHlA A
IAT F GuTT g9t Agr A, fwHArA A
g4t gfaarg Al I «tat ghaaa o2
garm & fagwra & fag &1 o1 w3 &, a9
a% gl wfg araFr<r fag T80 g gFar
11 fF a7 #1% feara go w59 930
FLAT & @ IFRT aEr @@rw fawiE &
AIAVTFAT gl §, AT TYIIA  AMA &
w&Td grar & | afg gasr faarg gt #1
gfaare & fad ar adr & ag faaar 9ar
qUTAT &, T @ AT wT qAT I AR
HT F1 AT AT &1 #1 fv fagAar qar
T F ET H IF AT FIF ATH! FAA
1T 77 9T amar §, 399 gaF gfaq
gl Erar | 9T I HAT 1§ fAqEa
2fm ofa & o & 97 a1 o1 a8 @ §.
foer azg #1 gfawre’ s = & fawe
¥ fau guaeq Fwarg &, 41 & gfaaro
iTﬁSI’ % fasra & fE'TQ Wl ITAST FIEATE
sra’ | aEr wer fAgEr g

SHRI CHITTA BASU (Barasat) : Mr.
Chairman, Sir, this Bill relates to a very
important phenomenon in our country
today which is industrial sickness. [ am glad
that the hon. Minister has been pleased to
mention in the statement of Objects and
Reasons :

“‘to invest the Reconstruction Bank
with effective powers to tackle and
contain the growing malaise of indust-
rial sickness.”

1 am glad that this particular phenomenon
of industrial sickness has attracted the
attention of the Government and the
Government has come forward with a Bill
to take certain measures to tackle the
problem,
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At the outset let us understand as to
what is the magnitude of industrial sickness
today. I have got some figures at my dispo-
sal which indicate that in 1979 the number
of sick industries was 22 366 and jt rose to
28 230 in 1980. There may be an impression
that sickness has occurred or is occurring
only in the small sector. But that is not so.
It has spread in the big sector also, 1| have
got some figures by which it is proved that
in 1979 the number of big units which were
hit was 378. . .(Interruptions) It is not the
question of West Bengal. 1 will come to
Kerala also, Your Chief Minister, Mr
Karunakaran made a request to your
Government that more than 10000 units in
Kerala are sick It is not only the problem
of West Bengal, it'_l's the problem of the
country and yours also. Can you deny
that ? '

While the sick units in the blg industries
was 378 it rose to 422 in 1981 and in 1983 it

rose further, It  was 485 Therefore
it is not only th€ small industry which
has been affected- by this phenomenon.

One unfortunate thing is that it has also hit
the big units scme of which are run by the
MRTFP houses, Some figures have been
quoted wherein it has been stated that
more than Rs, 3000-crores of capital have
been provided by financial institutions and
banks. 1 am not going into that aspect of
the problem. But what is more disturbing
is this that the sickness has spread and is
also spreading in the traditional industries
of ours. Jute industry has been infected by
sickness. Cotton textile industry has been
affected by sickness, Paper industry has
been infected by sickness. Tin industry is
also infected by sickness and engineering
and some chemical industries are also
infected by this disease of industrial sickness,
It is a very disturbing and disquieting
feature and 1 think everybody will agree.

Now paturally it raises the question
as to what are the reasons for this spread-
ing sickness, You may accuse me that [
have got some political predilictions,
Naturally I have to resort (o certain surveys
and reports which show or which identify
the basic reasons for this industrial
sickness which is growing. The Reserve



399 Ind. igcom Bank
(Shri Chitta Basu)

Bank of India recently surveyed 100 sick
industrial upits and made some startling
“revelalions. It says, ‘2 wunits became sick
because of labour disputes.” You are very
much enamoured of that very word that
West  Bergal problem is there because
there are labour disputes. But the RBI says
that out of 100 sick units in the big sector,
only.2 weie sick because of labour disputes,
*23 were aflecled by slackness in the market
9 were sick hecau e of power shortages and
inadequate supply of raw materials and the
rest were victims because of their own
mismanagement.”  Therefore, majority of
the cases has been the cases of mismanage-
ment. The Reserv: Bank has also gone
futther into the matter and said that the
banks also have a role to play, Banks have
invested their money and they say that if
the banks had intervened at the proper time,
the situation may not have arisen at all,
Now, some of our friends may have the
idea that sickness is always with the public
scctor undertakings If we analyse we find
thut f all he sick units-ali over the country
70 per.ent of the ynijs are in the private
sector a d as | have said carlier about 6063
percent are due to mismanagement. There-
fore, the disease is to be diagnosed pro-
perly,

Some of my friesds were mentioning
that 1t .s the private sector pcople who were
taking advantage of the siltuation, that is,
creat.ng sickness and deriving benefit out of
it, Let me amplfy. You have taken over
thirteen textife. mills in Bombay and it was
f_nund that the total capital was worth Rs_ 12
crores only and they had taken loans from

. the financial institutions and banks to the
tune of Rs, 270 crores and uliimately you
had to take over those sick textile units, This
is aiso a very disquieting fealure, It causes
concern 10 everybody particularly in view of
the fact that ecleven big industrial houses
have invested only Rs, 126 crores but are
baving coatrol cver a ca»ital of Rs, 26,000
crores. If this figure is correct - [ am open
to co-reciion ith:a by investing a very very
small amun of moncy es capial these big
indu:t al houses are utilising the public
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firancia! instituzions investment and are
having overwhelmiag control over lho. ma-
nagement of the indastrial units, If there
is m's management i those, sickness 18
bound to follow and f sickness is there. |
think, the necessary protest from our side
would bz *sive the workers from becoming
jobless' and take ovzr those units. And
you get vory much anery with us when we
say all this.  Tneretore, this is the thing
which requires further prob: and in-depth
study,

Sir, generally, some allegations are made
agtins: the State Governments of which West
Bengil Government is always at the recci-
ving ¢nd. | know the largest aumber of - sick
umits happen 1o be mn our Stat:, But I
would Lke 1o poirt out that whereas the
Cent al goverrment has got,all the powers
of 1ssu‘ng licences and naking investment by
public financial instiutions the State govern-
nients have no power - nevher financial nor
otherwise. I think the hon. Mimsier will
agree with me that you have got Indus-
wial Development and Regulation Act by
which the G asinment can exercise by which
the Governmen! can cxcrcise scme regula-
1ory measures in the miter of managem n°.
If there s any M smanagement, you can
hold an erquiiy  You'can take some correc-
tive steps Yoir can warn the Banks. you
can do this thing and that thirg, But does
the State Government possess any power in
this regard? he Stule Government does
not pos-ess any authority n this  martter,
You cannot simply accuse the Government
of W.:t Bergal or for that mater any State
Go ernment for the siwckness of a unit, Tt
is because of e pol ey of the Goverrment
of Ind a that leads to 1he sickness of a parti-
culur unit und 1l e <ickness cannot be looked
afier or nurred by the Siate Government.

lss the State Government got any regulatory
measutes 10 be appind in the private sector
or in any other upit in the Siate? Can the
State Government issue any order to any
management regarding certain mceasures to

be taken for the better management of a
unit?

SHRI GIRDHARI LAL VYAS: You
can recommend to the Central Government,
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SHRIT CHITTA BASU : Bul the State Govern-
mentl cannot  suv emotu” epquire nto the
matter _ Does the State Government pOssess
the power to have swo moiw an enquiry
into the affairs of & management of a
particular unn?  No, Si1. It s the Central
Government who will have to institute an
enquiry. and if they find that there are
certain mismanagement, they can  exercise
certam regulatory and corrective measures,
Then how can you accuse the Siate Govern-
meni?  The Staute Governments have got
neither 1he financial powers nor the regula-
tory micasures under the law to take courrec-
tve steps or (o issue even a warning to the
management. Ther.fore, ultimately, the State
Government has got only to bear the brunt
7nd not to find a solution.  Anyway_ [ wunt
that this background should be taken nole
of by the Government and having regard to
this fact, although an effort is being m .de
to have a Bank called 10 Ihdustrial Recons-
truction Bank of India, I do not oppose this
motion. But certain steps are to be taken.
But my question to the hon. Finance Minis-
ter is: Is this possible for the State Govern-
meants to cope with the situation arising out
of the growing industrial cities? That 1s the
question [ would like to pose to the hoan.
Finance Minister.

Sir, you have got a capital of Rs, 50
crores valy and it may be possible for you
10 replenish this amount, There 1s no doudt
about it because you have got the resources
of the public sector financial institutions and
banks und all the resources can be mo-
bilised. But merely with this particular step
of converting the LR CI, into I R.B I, the
problem canoot bs solved, Tne  problem
is very big. The problem has spread and
to meet that problem the instrument with
which you are going to use through this
Bill is very meagre very small. The prob-
lem is very big but the instrument that you
ae creating by this Bill is very small. It
cannot cope up with the present situation,
Therefore, I say that if the Governmeut is
honest and sincere enough to fight the gro-
wing menace of the industrial sickness some
other methods,- comprehensive method, to
meet the situation will have to be worked
out.

1
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Coming to the Bill proper, 1 have got
one point to make, that is, -Article 49. There,
I find the old clause, namely, that the
Government of [ndia can suspend any, agree-
ment, any setilement or aany contract, to
begin with for two years, and which can be
extended by another term of two years.
Supposing this bank takes over a particular

unit, there was an agreement between the wor-
kers and the mapnagement. , You have got
the right to suspend the operation of that
agreement for two years to begin with and
it can be suspsnded subsequently inde-
finitely. It is not to help the workers,

PROF N, G, RANGA: In how many cases
have they done? -

SHRI CHITTA BASU : I do
not know but they want to have this
power.

This attitude of the Government is not
desirable, The workers are entitled to have
certain conditions of work; the workers have
certain rights to have agreements, settle-
ments, awards etc and if you want to
have the right to suspend the operation of
it., I thimk, it will hit the workers hard, The
Government  therefore, should give a second
thought to tnis if they are interested to see
that the welfare of the workers is protec-
ted.

oY ga=ez T (Tr4T) : wwrefa o, &
st Arvril § fF smoa ga awg faar i
= fa 1 1 wraar FT g F@ go A
qQ@AT ATZAT &_ & &197 50 FAT FT 9 AV
frafaq TeT & 7

" In the Statemeat of Objects and Reasons, it

is stated:

““The Bill seeks to convert the Industrial
Reconstruction Corporation of India
Ltd, which was established as a
Company under the Companies Act, on
12th April, 1971”
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; (= gEw= 817r)

1971 & 31T a1 ¥ fwqr @ ?. 1971 &%
ATIX TF F¥9H) FATE A FT FIH
fegr ? Sed Fw mg fear &
fagaT @Y a8 7% | ATA.UF FIT H=BT
19 9% W fFar fF o9 Froy Frana &
A1 AT 30 AL § 131 gveeiw fa®
arag & )

So many industrial units were on the sick list
at the end of June locking bank funds of
about Rs, 30,000 crores.

HTTHT 30 FATL T s1® 21 T91 & |

gael sarar ¥ TR AR @ e ar

W fag &7 fawre 8 1 (sgawm)

# srad Furer ¥ wrfadl T wEAT [FATE
fof Strad F1L00 T W FT qST JFAE F
AT g ) YA F ® F Tg afew OF
NE F 19 Fga1 g F od9FT q9g T
TH A AT IF GrAT g A | T 30
BATT AT FIFT sATEF &1 AT &) UFqTe
SYET FH & TE §, FIHIT FY o H FHY
ag 8 &1 ug 99 fagqgasd’ #1 I97
¥ gaT B | AT ATHIT QF faq, AFT AT
TE & | FT W AFI A9 F17 ¥ OEd
7EY graY & at us faw & st 1 3@ S
A3 g SEIT & IART A9 w;y forear
FXq § ? faaw g7 adf & o agfzs #
AT & ITHT AR AT | ag F97 FOFT

g 5 fow Seeisr &1 919 9a7 7 99 917
ST AAIA TIREA § AT AW ST FH

FTT AHAT & IART AT qAr &(fww, faw

TEREST FTFIRTE 7

= T @ qfwwr ;o gow fa=re #
R A qar A Fog 7
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st gAwer Tom : o9 &fIg
(samanA) & g WY Fgar wgar g fw
faw == 9T ATFT FeIrA w47 § A7
3 fas Frar =t &

Surely in a poor country like ours, itis a
critical situation where crores of rupees of
public funds are not being utilised in the
productive process. Not only this, it also
means that thousands of workers have been
rendered jobless because of mismanagement,

uF 19 7 Wt 2 fF fag-g3sgz &7 3=z
@ faafes aod w1 78 fag a0 ) @7
zeeegl faw g 7€, A 39Fr uF @9z
FTLaRe 41 faar | fggemm &1 g@a
FT 2@ U T ATIHT SO FAT AT 200
FUT &1 dfqee afwfogz gam 1 a2 gara
g, faa®T a7 & sraFT oA sFfaq AT
AT Z |

uF 419 a8 g f*
Industrial growth has not helped the poor,

fgegear & 9199 FIHT ITWEL 1A ALV @I
& afFa o sng®d arma - war 2 ff—

Studies of International labour Organisation
have shown that the share of lower income
group in the aggregate income has tangentiallly
declined even during periods of rapid
industrial growth.

AT €941 AMA F 12 W1 qiq  qEHr
®1 oifa® grag agf g 31 & AT
fegear z1ZHE % 6 494 1984
FIEUT I TET E -

“‘Industrial growth has not helped the poor.”
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fag reszts & of areae Ffaga & o

FO A1 7 HHAT §, IAF AT KA
FIST ATTY AT ATE ATMAT B, ITA WA
frgtw 481 81 A & Fqy A
§ ot f& @y g Aifes & 42 &7
F19 FIT § A1T qq€IE TIF § | IFA
wEezl &1 ag = ) qfeAw
gEEfFE 9T 1 wug  yAEST S &
agd ATAw gAA, OF & o41f F FL AT
wiw fzu & fe gw qfeas o sefFg &1
72T T AT FIT | AL FAT AT FEL
& 523 2 5 aff qasarg I & gFar
2 S ST ATZ B AIF FTATATE | FH
¥ AIMTT 9T g4®aE el | AT AT
wigo fau &, 3% fo-a1 sa97 1 &1 &
FzA1 Fr1gar g f% fa=r 71 o990 £ g7
a7 |ifufad #1es fazg &1 Q7 FT AN
ar 81 | oF AvET srfeae Atar &1 fAa
ar, ATfET &1 faa & geeedt &1 fasw
FrEx 2 fas F@ F TT AOF @A
v q91 gA1 §, 9% gala® &1 g Jar
g afya 7 @97 g w47 FAT AT §
AT F17 A1 TS AL Z1AT | ATIHT A A1E
2 I gezfezafass s1T qaT & AT A4
Hrfgn X ggaeda w1 Afwawa grar
qrfga | @1 Sfazsdl FW 3T &, ITH!
sqrar agwa gar g 1 fraEt s
qir  gfeess  wa ¥ FI9r @3T
w% arar g1 ey fwr sifeas s
gxfrz #¢ faar o w0 gIa & (2T
#YT ag 418 fzA a@ wga1 fF J47 98w
graa 4t AT ¥ W1 G FEd g A
FIFT 1971 & &7 97, A1 13 917 § 418
A7 ag fad ¥FT q@ &1 @ H /T A
FIEAT a1 @ AT *gr @ fF ag 777 F°7W

g I AT geEEdts AT Y Wl & 48
IAXT FIAAT FET 1.,
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Y ta @ qfam (zradeta):

ATEAT @Y AT W AT

st g« =g TEm: WY qAEAT &7
w@r § ¥fwa amg &1 ag ot FgAT AEar §
f&F & qrzr GEEET 3@ 0 AR
afaF17l #1 gifea @@ @18 & OF &
FT A ATFT FTT A1 B Z I
TEEZIT KT AT T Wl AATT AT ATARE

Fgarg fF g sw 7 a6q § ar fw7

TR FF AT AGF@! g | T TF
1 F{ZT -10-20 TF=EIT FT 9947 T 349,
qq AT gfAar & 199 g g&q fF gmr
gaauz vfefmaz g, 79T 315 F19 &7
@I 1 ZH AIET TRATATAL KT F9 K F

BRI

#3 o guTa &7 & 98T AT eqH
T | HY ATH AT ATAT 1 gAT 98
a1, wfFa srox a1 T gw Avwr faar
% a7 g=mang |

SHRI SATISH AGARWAL (Jaipur) :
Sir. The House is currently debating the
Industrial Reconstruction Bank of India Bill,
1984, I will not take much of your time, but
I am of the firm opinion that any new piece
of legislation having a bearing on certain vital
issues should invariably be referred fo a
Joint Select Committee.

About this particular Bill which is under
discussion now, many Members including
my friend Mr_ Daga, have concentrated on
one aspect of the matter, as if this particular
Bill is meant for the revival of the sick units,
This according to me, does not seem to be
the case ; and the hon. Finance Minister
will bear with me, and will vouch later on
that the ambit of this particular Bank is not
only to finance the industrial sick units ; if
that is the only objective, then the name of
the Bill should not be Industrial Reconstruction
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Bask. “of Indis Bill,' but it could have
been : ‘Industrial Medical Bank of India
Bill’, or something like that,

@

I have cursorily gone through the . pro-
visions of the Bill, because | was asked only
half an hour 'before, by the Whip of my
party Mr, Shejwalkar that I must speak on
this Bill. Earlier, Mr. R L P Verma was to
speak on it, but subsequently our Whip
wanted me to speak, So, within half an
hour’s time, I have gone through the various
provisions in the Bill; and I find that the
provisions contained in this Bill aic not
meant for the revival of the industrial sick
units only. That is ore of the objectives but
the ones which are contained in Clause 18 of
the Bill are much wider, and probably it is
for the first time that the Government is
floating a bank of its own_ It is a Govern-
ment bank. Government will provide Rs 50
crores by way of initial paid-up capital, with
an authorized capital of Rs.200 crores, If
aoything more s required by this particular
bank hereafter, it will be the Government
alone which will provide funds ; and subject
to Government's approval, some shares etc,
may be issued, and some loans and advances
may be taken by this particular bank. The
operations of this bank are not confined to
India ; they extend to foreign countries.

-

The function of this bank is not to
provide assistance to industrial sick units
alone, but for industrial development also, In
that particular connection, without taking
much of your time, I would deal with the
principal features-of this Bill. I will draw the
attention of the House to clause 18 of the
Bill makes a mention about the objects and
business of the Reconstruction Bank.

{

This makes the whole thing clear as to
what are the functions of this Bank; and
now, this is for the hon. Finance Minister to
explain to this House as to whether this
particular Bank is being charged with the
responsibility of not only financing or reviv-
ing the industrial sick units .but also for
industrial development and carrying on certain
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other activities like research, techno-economic
studies, providing consultancy to  the
government as to how this indusirial sickness
has to be met and so many other thinzs
conceraing the towal industrial development
in this countiy,

To quote a few, in this connection, 1
would like 1o driow the attention of 1the House
to clause 18 on page |1 of the Bi)l, 11 reads
as follows :

“The Recorstruction Bank shall funct on
as the pr naipal credit and reconstruc-
vion agcie) for ndustmial o gevival by
tndertaking  odetnsalion  expansioli,
1¢-0O1 guNISALION, dovuisificanion  or
rationalisation  of industiics agd by
co-ord naung similar work of oiher
instiutions  engaged  therein, and shall
assist promote industrial developnignt,
rcconstruct on and revival, and undcr-
take rchabilitation or industrial concerns,
by providirg or procuring assistance and
oprrating schemes for the same, end
may, for attaning the said objecis, curry
on and transact all or any of the folios
wing business, namely ="

In this particuler clause, 1hey have
stopped from a to w ; x, y and z, thev huve
left out. Otherwise, they have covered from a
to z ; and they have mentioned in this 10
quote a few here, clause (b) as foliows 3

““‘Guaranteeing, counter-guaranteeing, or
providing indemniiy, as the case may be,
In respect of- i i1, i, and ¢,”

Then on page II, it fusther tays as
follows ;

“Providing credit - to any Siate level
agency or other prescribed institution,
or agency for grant of loans and
advances to industrial concerns_ "

No question about sickness. 1t further
says as follows :
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“Providing or obtaining credit. from
other 'public  financial  institutions,
scheduled banks and State co-operative
banks, for grant of loans and advances
to or to furnish guarantecs on behalf
of the industrial concern,

“Providing infra-structural facilities and

raw materials™,
- r - - -
The area of creration of this bank is
much wider. Then it further says as follows :

machinery and other
hire-purchuse

“Providing
eqnipment on |Icasc or

‘ﬂsis_"
The area of operation is sti'l maoch
wider. This will be furctioning as a leasing

cemrpany more or less. because voir well he
providing machinery or other equipment on
lease or hire purchase, So_ it is not only
dealing in financial terms  this Bank will not
be only advancing loan, they will bé provid. g
mechineiy, equipment on lease or hire
rurchase, that is, they will be more or less
entering into a trading area also, that is the
busipess activiy alse, On page 12 of the
RBill, it further says as follows :

‘““Accepting or discounting of bills of

cxchange and promis<ory notes, made,
drawn, saccept or endorsed by any
_industrial Concern or by any
per<on selling capital goods manufac-
tured by one industrial concern to
another industrial concern.™

Here it is on a broker type of thing
that you will be performing the job. Then it
further says as follows :

“Providing managerial assistance to
industrial concerns including nationalised
undertaking by depwiing officers from
its own cadre or a separate management
pool constituted for the purpose™

So, this Bank will also act as a catalyst
for providing managerial assistance to the
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nationalised sector as well as to other units °

also and they will be charging the fee for
that also. It further says as follows :

“Undertaking research and surveys for
evaluating or dealing with marketing or
investments, carrying on techno-economic
studies in connection with reconstruction
and development of industry and
establishment of institutes for such
purpose inclading training of personnel,
Collecting information from all
concerned agencics relating to industrial
sickness and industrial development.”

So, the only emphasis with regard to
the provisions of this Bill in the background
of industrial sickness will not be proper ;
this has much wider area ; and that is why I

wish to warn this government and caution the

hon. Finance Minister, .. ([nrerruptions) 1 am
not ‘opposing the Bill. Prof. Runga, you
know my habit for the last 4} years If I
am convinced that the provisions of the B Il
are good, without hearing as to what othess
would say, I have welcomed them; and the
same thing 1 expect from you also in that
behalf,

Now I draw you! attention to Clause 23,
Clause 23 deals with loan, in foreigh currency.

23 (1) Not withstandiong anything conta-
ined in the Foreign Exchange Regul-
ation Act, 1973 or in any other enact-
ment for the time being in force relating
to foreign exchange, the Reconstruction
Bank may, for the purpose of granting
loans and advances under this Act,
borrow, with the previous consent of the
Central Government, foreign currency
from any bank or financial institution in
any foreign country or as otherwise
prescribed.

=

(3) AIll loans and advances granted by
the Reconstruction Bank out of foreign
currency borrowed under subsection (1),

-

bt
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shall be expressed interms of foreign

currency as equivalent of Indian curre-

ncy, calculated in accordance with the

rate of exchange prevailing in India at

the time of grant thereof, and the amo-

4 unt due thereunder shall be repayable in
equivealent Indian currency, calculated
in accordance with the rate of exchange
prevailing in India at the time of repay-
ment of such loan or advance.”

Now, Sir, the loss will be normal if there
are market fluctuations, and what 1s the inter-
pretation of subclause (3) ? Now, under this

Provisons this authority, this particular bank shall

be authorised to borrow money in foreign mat-
kets, Now the Government itself will not
have to go to borrow money from intern-
ational market It will be through this agency
that the Government will be borrowing
money. Ofcourse. the Government consent
will be necessary, the Government’'s appro-
val will be necessary. Now, in this particular
clause, I am not sure, but I do hope that
the Goverment will continue to be as
conservative as up to now, with
regard to allowing a very blanket borro-
wing from the foreign markets, in view of the
IDBR assistance going down with China com-
ing into the picture, and they will have a diffe-
rent view, IMF having a different attitude,
the foreign banks in foreign countries trying
to blackmail us —— they cannot do that
—— but they are trying to twist and have
more interest rates, India having more cred-
itworthiness in the ipternational market, [
think, I do not know to what extent this
area of operation has been extended to, but
the provision has been made in subclause (3)
which the House has to appreciate and 1
would like friends like Prof, Ranga to Com-
ment on this, Here whatever foreign currency
is borrowed, thatis there with the Bank.
When it is made available to the bank con-
cerned here, at the time of advancing that
foreign currency to an industry concerned the
rate that shall be charged from them will be
available here. Supposing we' borrow
one hundred dollars, and we advance
to Mr. Panika, then how much do
we get from Mr, Panika ? The exchange
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rate which is prveailing today, is supposing
Rs.10/- a dollar, the bank will debit his
account by Rs.10/. He has to repay the sum
after three years, After three years he has to
repay one hundred dollars, for Rs 1 000/
because the rate is Rs. 10|-, And supposing
after three years the dollar rises to our mis-
fortune, then thé rate will become Rs_15/-.
Then the Government will have to Pay Rs.
1,500/- in foreign exchange to the foreign bank,
whom we have borrowed it under clause, and
from the bank will have realise only Rs.1,000
from Mr. Panika and the bank will have to
incure Rs.500, sofar as this particular transac-
tion is concerned. Just let us consider this
aspect, I do not know how you have done it,
This is my interpretation. This is my under
standing, Because Clause (3) mentions — —

(3) All loans and advances granted by the
Reconstruction Bank out of foreign
currency borrowed under sub-section
(1) shall be expressed in terms of foreign
currency as equivalent of Indian currency
calculated in accordance with the rate
of exchapge prevailing in India at “the
time of grant thereof, and the amount
due thereunder shall be repaybl:in
equivalent Indian currency, calculated in
accordance with the rate of exchange
prevailing in India at the time of
repayment of such loan or advance ™

You may clarify the position. If this is
not the position well and good. Because,
furthermore you have stated who should
decide. In the explanation you have said :

“If any question arises as to whether
any fluctuation as aforesaid is a normal
fluctuation or not, the same shall be
decided by the Central Government
whose decision thereon shall be final.”

Because, earlier you said that this is
normal in respect of market fluctuations in
foreign exchange and shall be: reimbursed by
the Government in respect of fluctuations
other thap what the normal market fluctua-
tions permit, '
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It means, there has to be a re-imburse-
ment. The Government will have to re-imburse

the Bank in case of abnormal market~

fluctoations. But in case of normal market
fluctuations the Bank will have to bear this
particular loss. Reading the whole clause as
one with the Explanation I understand that
in this particular way if we are going to
borrow funds from abroad, advancing them
for the development of trade and industry
which 1 do not oppose, then this particular
provision in sub clause (3) you kindly clarify.
The Bank should not be made to incure a loss
-on this account and the Government should
not be made to re-imburse. If the
Government has to re-imburse it, it means
the whole country has to re-imburse it,

Clause 24 says that the Bank may receive
gifts and donations, 1 fail to understand this,
I do not know from whom this Bank will
receive gifts and donations. Who is going to
make donations ? Where is the question of
making gifts and donations to this particular
Bank either by the Government or by anybody
else 7 But you have made a provision like
this in this particular clause.

Similarly, you have made a provision in
regard to audit that the auduor shall be
appointed by the Governiment. You have
also made a provision thal the Government
can ask the Office of the C&AG of India (o
carry out the audit in spgcial circumstances
if the Goverament so fegls,” 1 once again
demand as generally Il}i, that the govern-
mental spending or goverdmental activities or
commercial corporations Whereby the Govern-
ment and in this particular case has gol
hundred per cent intérest, even then the
Government investments are more than Rs S
or 10 crores, normally the audit is carried
out by the organisation of the C&AG of
India.

The area of operations of this particular
Bank is very wide and a lot of risk is also
involved because its activities are not going
to be restricted within the country  but this
particular Bank has been authorised to carry
on its activities abroad also. It may make
advances to State agencies and other banks
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also. It may stand as guarantee. It will under-
write debentures, shares, treasury bills,
deposits, promisory notes and what not. In
view of this, I would humbly suggest that the
account should invariably be got audited by
the C&AG of India, It is true that the report

" shall be placed on the Table of the House.

This is one food feature in this particluar
Bill, But then 1 would sincerely wish that in
relation to a bank which is of its own kind
and being floated for the first time by the
Government of India for specified purposes
and having such varied activities in its sphere
and jurisdiction, [ think, it will be a
wise thing to have the accounts audited by
the C&AG of India,

I welcome the measure. 1 am not
opposed to it. But the objectives that have
beeh mentioned inthe Bill seem to be
very laudable. If this particular Bank is
able to start training institutes for manager-
ial  purposes, is successful in having
managerial cade and able to provide
efficient management to our nationalised
industry and public sector undertakings,
then 1-do hope that in this particular case,
this Bank will be doing a great service so
far as industrial revival and industrial
development is concerned. 1 think this
is going to be a nodal point for the Flnance
Mipistry, Finance Mt,mstcr and the Govern-
ment for the toral overall industrial develop-
ment.

»

"

Lastly, | would .again wish o caution
you that never utilise the provisions of take
over of this Bill out of any ill-will against
any one, There are provisions and there is an
authority. That has to be there in some
cases. But then it is mnot necessary that
you are always there, Somebody else may
come over there, So, any misuse of the
provisions _ or authority being granted
to the Governments or to this Bank in" this
particular Bill for take over, should not
be there to  de-stabilise a be!ter manage-
ment in the garb of a particular fault "or
lapse on the part of the concern, I am
one with the Government and [ am one with
you on this,
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16,00 hrs,

Those erring units should be taken
1o task and I can go a step further that if
you are going to take over one sick unit
of a'big industrial house, take over one
healthy unit also of the same industrial
house - Make a provision that in case their
industry is going down, if it is going 10
fall sick, they must inform the Government
in advance that cousecutively for the last
three years their profits are going down
and ihat they arc apprehending a sickness
in their industry, so that the Government
can take some preventive measures, But
it 80 happens that the industry falis sick,
Tt gives milk, the cow is - milched by
those owners and proprietors and when
it becoines uscicss, it is send to the
guushala which is owned by the Govern-
meni, the pinjrapole which is owned by the
Government_ So, the Government of India
should not become a pinfrapole for all sick
upits, Not that the time has ‘not come,
the time has come now when this Parlia-
ment will have to give a pew thrust 1o our
take over business so far as the sick units
are concerned, You are iaking over units

because 5,000 people will bszcome jobless -

they will be on the roads but have you
ever caied for those five lakhs people being
on ihe roads who are in the rural sector ?
You are worried about the 5000 people
who are in the organised sector but you
are not worried about those lakhs of people
who are in the unorganised sector and we
too are to be blamed for that  Just because
they are in the unorganised sector, shoyld
they be thrown on the roads ? 1 do not
say that workers shoud be made jobless
Some sort of a mechanism has to be
evolvel. [ am against jt. With regard to
lock-outs, lay-offs or strikes, I have got a
different thing to say, but the workersl
interest should be safeguarded. Just because
these workers are going to be jobless, you
are going to take over. You must find out
as to why they are becoming jobless, It
is because the industry is going to be closed,
Now, why the industry is going to be
closed ? 1t is because it has become sick
For how many years it was sick, why ne
preventive measures were taken, who is
responsible for this, all that must be found
out. So, a cautious approach has to be

\
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there with regard . to  this ' indiscriminatory
and arbutrury take-over and mnanonalisation
ol all units whichsoever falls sick. After
all, this is a drain on the entire economy
of the couniry, so cverybody has 1o  bear
the burden and the brunt of the nationali,
sation and take over of these sick unils.
S0, we have (o po deep into the whole
measuie and find out the causes and provide
a remedy whereby these undls are not made
o be sick they become sick that is  all
rgh, but they are not! mude (0o be sick.
Just 10 huve the comforts and luxuries of
Willingden Hospital. f I go aad admit
myself in tne new Nursing Home  nobody
would appreciaie it, So_ in this particuldr
context, | would request the hon, Finance
Minister that he should keep in mind and
should give a filip o the various objectives
that have been embodied in the various
provisions of the Bill, particularly Clause
18 but we should be very cautious about
the powers being misused by the banks so
far as the foreign borrowings are coacerned.
The interest  rates are going up, people
are bent upon extorting more money from
us, the money can go down the drain and
that mey ylumately result in  losses and
("en the whole country will have to bear
thz burden, So, wuh all that I welcome
the mecasure and with this Government to
s ncerely  and  successfully carry out the
provistons that are contained in the Bill
([nrerruption),

AN HON. MEMBER : How Long?

SHRI SATISH AGARWAL : How
long I am not much worried about it. How

much difference does it make if one single

man has ruled this countiy for fifiy years
o« if one paity rules it for hundred years
or five or ten. wyears, it is immaterial. The
material aspect is whether we. are able to
serve the people or not, According (o me.
we have noi been able to serve the people.
As rightly pointed out by Mr, Sathe at one
point of time, it is bhardly ten mllion
people in this country who are reaping the
fiuits of development in this country, Mr.
Sathe may be remembering his words,
I am one with him on this score that by
and large people are deprived of the
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fruits of development in this country and
so we have to find out ways and means
so as to make available the fruits of
development to each and every citizen in
this country. With these words [ welcome
the measure and caution the Government
about the misuse of the provisiods of this
Bill.

sftaat e Squfa (Faemarsn) o
gwrafa wgeg, & gsEEe A5
% oT% T fear fas &1 9997 F@T §

F&i g foq geedl &7 eFUTANE &
faw dur faar ST, IEET STATAT FT IF
FTAT AT ATAVIF |

16.06 hrs,

(SHRI SOMNATH CHATTERIEE in the
Chair)

e & sAwUqe ¥ fau % agg qar F
@ 7 Ia% fau gw g9ag A &, Afew
Y o g o7 W fa=re s Afew &
formr seedt & fa¥ gy faar s ovam @,
o fax ot A fws (v aEfer =1
HF syaeqr & qT AEN | T UG HIY
qFY ®T ANEHT s EEIT AT faly w7 @
AT § LA T GARIS FIAT A1fRT
TEAHE FY HUAT T®LG T T UHT
rEedrs ¥ @ @i 9ifge | g qa@F
fr marfy avee alx 7z atfe /v gt
¥ fau &1 9FF F, WAL I T FEdAr ¥
wamr SEr g AfE ArEw fIer &
qraTA AE | srar g, safag ag faw
g Wl §, @9 FT G799 qE FT qET @

T gafan gasr 98 3 & w1 anw af

gar &)
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wgh aF g1 F%F, eI ® A AW
¥ TrrAadz 9T AT(ET | ATHTT TEERT
& fog sfta Jt @, 70T 78 sgawdr
T FAT fF 9T A 9T qHT 9T @
FUT Z. Svg tov2 T & URTETIHAZ & q0¢ |-

feedle & saaqAz ¥ foqu 2z Faw
¥ arq A1 fefegwe Faa q st &fware
AT a@dwg g 9rfgy, famd gsey
HATH ATAT FI THAHd TTIITH AT
cFfasa Tas faw 5% 1 9T @A &
5 § @ fear wmar g, wfET 3g
Ag g@T wWiar g & 9 IwfAwa
vearew faadt § ar agt | 9 T A9 AN
# aga ereq Fwar g #I ATGUAIE
UIRHfeT QA BT AT AT E 1 7 &M H
fau oftadwa 3@ § ok @ fAaa &
HET @ ST § | W fag a7 amavas g
fd g'eeat arfea & 95 & gfafafe ok
xfase arfeaz &1 o7 Fo71 Wifgy, arfe
T 2@ g% fF gedT @rfgas & ar =87 )
I & OF & 16T & g7 srar wifgg o

ATUFATAT G HT T OF H[(Hq ¥,
ax # xfase sifes & gx ov g
TAATTEAT § | FAAG AR gAFLAHE
3 & faq grzw fafaeec d ot a8 W
TIITY &T & JATAIT gAIET AT F
fro su& fan ew aga fifowr w2 <@ @
AfeT el WY sAUEIHTAT @i agd §
IFTUETATIHE F 9 FW7 & faw 98 o=
guta R (g Faw ¥ st w0
Fifgn st wedt Iawr waTa faaar
arfgy | g9 @AT A1 9% 9 A% g, =9
FT AW A T fhar § & o samar
T /W §7 9 & faw aar ek gw
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(=rat faar Seqafa)

FTAT 92T fF Iw) geow wfEw § &7
THT IAT THAT 7 99 |

ST AT AT F AT A K FO FT
et § | 99 fau §o e gAd F1

._éi"mq a8, 97 & wfeg ¥ 39 § 1 AfdA

gATR Tgl G5t @9 Frd a7 ZAFL a9
arer 2Yd &, IA AT O B /Y ¥ SAIET
T8f wifgw | 39 F fau ofr g7 &1 o
7 frd eqfas oS & 919 WAT 9347 §

A gere ¢ feoow gee F Ay S Sl

Y § o ¥ forg Ia%) ©oi9s Ul F 99
WA F) A€@ AF TEAY Q| SAFT
TORFE 71 FFW AL AFA & | AF qAAG
& fav eqig® oHHT F 99 AET AT TEE
& qrag AT, f5x feomfaz 3T sv &9 &
aga gfews geadt & | gafag ¥ gwaT §
foe % I TIEE OSFET § T7F T F 4T
TE Y TATHE UHAGT AT IF F JIA F A
T & 9TH A4 R AFH FFUG F7 qge
gfewe qgdl § | WU gwig § fF ag Jedr
graT J1fgd, ITaT seardeT famg & gia
gaasr faasr wifgo

TS 1 aFH FITFT G 8
97 & fau giefaw 1 aga a1 siaaw
T w@r § | g=faw & fau gasr &7 ZAr
TEAT | AT IAH T GIEr qgd AW
g1 aY 89 & 7HF FAM & tqU A FAT
wifgg | gw ar 9g F1=a & fo gasT F47
FT X N AfFT 9% aga awa @iy
YU FAF I FTHIA gV A 9rgr qAFA
garA & fag 39 &7 &1 70 987 | I
q ITHY IR A wry w7 #H gfaer faq
ST |
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@ H NIT A% TEFSH FT g A@T
g 15 zayd vy & § afes ¥ oy
Fgar g f& w21 ot (o Wiy A § T
afgar 1 wrRazdfoe sg A8 & &
Tad W) wgw oF S Afger &1 AF) @
g | "wfgarat 7 srEY v F1E9 FEer
AT FIA U H FAT @I F ) AT TR
Aqwa g & gfgamal &1 S graaq g
2ag A% 7 saraw wfgare’ sadr F
zafag wmigaa Mfaeet argg @ g fRagza
e f&d ot 1Seat@aoag & = #
T ¥ FH q F9 UF SfgA1 7 719 1997
77 Zifaw |

wWo weagw fag : e qEr vx §{
afgs wt ffaw |

sitafa faar S=qafa : & ¥ «fas
&1 Tfadr av g’ aoit grir ) afEs st o
g 35¥% a1 15 ® 7 uw WY wfgar &v agr
@ g F i I g (R gATY wreAd
fafqeez 3ga @1 =igaifwe & ag za¥
9 g ®W UF Higao &1 TwC @A |
UZTH (¥ FAGHA A&7 TEE TiALEEH A
arar =fex @A 23 AT gk fau
aga gfaar gt #41 fs oF afgar w1 av
g7us "ifed & 27 & ag7 glewa goir
qU7 T Z AT FraaT 7T ATGIAT | T Flew
¥ w19 F7 A E 37 F qouF gigar &
AT AET T9% 4TS AT TMAEESHT F 79 |

zad) a1 7 2 fF *1 weT dFq 1T
FTH FIA &, AT4TEe & &1 79 & ST &
g ar w&T oF sraEefoT arasr &7
|ifgr | aTaa AT ¥R Arfegd &7 &7 @
frar 1 za 15 TS & g1 F 4%
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wifpad & &1 37 & 9maF Waa A
a1 2, 9 ggAdifig e @ET @ 1 e
s A st amraAT A F9FT W@E
37 ® ¥ wx w1 <f@y | 770 AY AT 27 §
3% § feer @ Ao famge adi giar & |
gw gy # &9 »7d § gW a8 WA 2
f& sei-wet mafaar g @ 8 |

afay ¥ agaw g fE  =fgar
grafas Fasaisl & & oF wfgar &t
erawg @l WA | q# AT @ @1
gRTY WA fAfE2T 187 FHIX I
gHIA &1 A8 A7 0 | § qrO0 FE@
f& &7 aY Y7 gare fag & 9% araa &
97 I A ¥ AET FEA | 41T AT A
qraq & fo7 quu faar 3a& f@7 srawn
TATATZ |

SHR] NARAYAN CHOUBEY (Midn-
apore) : Sir_this Bill is in fact a replace-
ment and further extension of IRCI, which
came into being in 1971. Many friends
from this side and that side have repeated
one guestion : How did this [RCI function ?
What is your estimate of its functioning ?
Sir, in many places the IRCI has become
ILCI, which means, Industrial Liquidation
Corporation of «India; Sir, many friends
have told, and of course it is a fact that
in clause 18 of this Bill you bave extended
the purview which was not present in the
case of IRCI. But sickness is one of the
factors which you have to fight, for which
this Bill has been brought, As Comrade
Rup Chand Pal has stated very catcgorically,

to declare an industry as ‘sick’ has become

an jndustry itself and the RBIl itself
stated that the reason for sickness is
mismanagement, It this connection the
West Bengal question ‘has always been
raised, There is some movement of working
class in West Bengal. It is logical that
when the Left front Government has come
there fighting for their demands, sometimes
there may be excesses on the part of the
labour® but despite all these things, the RBI
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has come to the conclusion that only 2 per
cent of the sickness is due to labour, But
most of the sickness is due to mismanage-
ment. Naturally, this should be borne in
mind. In this connection I beg to submit
one thing. What are your proposals for
preventing this sickness ? Shri Satish Agarwal
has lauded this Bill by quoting clause 18.

SHRI K, BRAHMANANDA REDDY :
(Narasaraspet); In a very constructive way.

SHRI NARAYAN CHOUBEY : 1tis a
big thing. But we from our own experience
know that many bad things can pe done
by making many laudable announcements.
I don't expect that this thing will happen
here, But simply by announcing good and
laudable things we do not achieve them.
Some 20 years ago you have -given the
slogan of a socialistic pattern of society.
But 1 think you don't even mention
‘socialism’ now. (Interruptions), I ask what
is your ‘socialism’ ? What do you mean
by ‘socialism’ ?

SHRI K, BRAHMANANDA REDDY :
1t is not yours. '

SHRI NARAYAN CHOUBEY : What
isyours ? 1 want to know what is yours.

({nterruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Socialistic capitalism.

SHRI NARAYAN CHOUBEY: My
socialism means socialization, my socialism
means black money won’t remain. my
socialism means land to the tillers and their
cooperatives, my socialism means ..

SHRI K. BRAHMANANDA REDDY :
Collaboration with America.

SHR1 NARAYAN CHOUBEY : Sir,
we don't collaborate with American impenia-
lism, He is a little bit agitated, Day
before yestérday it came out in the press
that Shrimati Indira Gandhi mentioned one
American agency for creating troubles in
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(Shri Narayan Choubey)

Punjab. But out of fear, today she has
stated that she has not mentioned that,
(Interruptions). So, who are defending...
(Interruptions).

SHRI GIRDHARI LAL VYAS : She
has not mentioned the name of the country,
that is what she has said.

SHRI NARAYAN CHOUBEY : Let
me conclude, Swraj Paul, a blve eyed
industrialist, whom you have supported
too much, the news about him has come
in to-day’s newspaper, (Inferruptions)
only to-day, he has perhaps brought out
a book on Shrimati Indira Gandhi and our
Rashtrapati has been kind enough to give
a forwarding note to it io releasing this,
(Interruptions)

SHRI K, BRAHMANANDA REDDY :
Is it relevant, (Interruptions)

SHRI NARAYAN CHOUBEY : Per-
haps in his eyes he has seen red. Eleven
big bouses control Rs. 28,000 crores,
investing only Rs_ 145 crores, Do they not
make any profit ? They make profit, He
says that they make profit to the tune of
at least Rs, 5500 crores a years. These
eleven Houses, it is his information. That
they have kept Rs, 25,000 crores of black
money in European banks, This is what
he has stated,

I want to know what are the provisions
in this Bill to stop it. Unless you make a pro-
vision to stop it, whatever money you can put
in the channel, it will go.

You are from Bengal, 1 would like
to submit about ICR]. How does it func-
tion in Bengal ? Actually ‘Caterpillars,
Containers and Closures are closed down,
de-patified. There is lock out in Bangodaya
Cotton Mill, Bengal Pottery is in a very
critical situation. Their future is un-certain.
You are bringing this Bill. You should
immediately nationalise this which is working
with 40% capacity, Workers are sitting idle.
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You know great Bhagat against whom all
the trade unions have been raising their
voice and to-day he is in Jail, He could
not be tackled,- They bhave successfully
defalcated amount of nearly Rs. 3 crores.
He is in jail, That Bhagat is of Bengal
Pottery. We suggest that this factory should
be nationalised immediately if you want
to save it, I hope you can save it, if you
place a proper man to man it, At the
same time, Hindustan Pilkington and Glass
factory is in the lock out. Recently press
reports have come that this is a very big
factory. It can be saved. It can ecarn foreign
money provided you find a proper man to
man this. I do not think that Government
of India has no resources to find out a
proper man to man it. I hope vyou will see
$0 it,

In West Bengal we have got 13 NTC
mills which produce grey cloth. Sanforizing,
mercelising, bleeching is not done there.
A new Corporation Textile Processing
Corporation at the cost of Rs. 6 crores
has been established by the Government
of India. It is a very good factory. It has
got very good machinery, But such is our
bad luck, and such is the connivance of
officers of various industries that this
factory does not get orders from NTC Mills.
Private parties buy cloth from N.T.C. mills
and the same is processed in this factory
un—officially illegally and they make huge
profit. I hope you will look to this that
this Textile Processing Corporation which
you have set up at the cost of Rs. 6 crores
get direct job from the N T.C.

Now, Sir, at the end, I again want to
wish him good luck that he proceeds in a
proper manner. Of course, whatever good
things you want to do, you cannot do it
properly. Still I hope you do good things
properly by having this Bill passed. I hope,
you will bring forward some measures and
take some steps so that organised sickness in
industry be put an end to and you get hold

of erring industrialists and give them punish-
ment,

o1 freart @ sara (AT
aaTfa Agted, & sreedme AQseawd



425 Ind, Recons. Bank

% A% zfoear faer 1984 &1 qaud7 F7ar
g ) o9 fag ¥ A8 St WwrAAT § 77 aga
=3 8 a1 fafema a0% & md ofey
W FT agg T Fay gk ) waw faa
SFT T HAIA G A @ A F ITH
faasT aar &A1 qrga § g qIr &1 g
¥R ANET @@ W AT T AT
fear & f& sgrzse &faza 200 F90=
19 Z1r, dE-sg #fozew S0 FOT w9T
gRIT, 50 £ A 20 F913 AT AT
fo Fo0T &1 & @ 27 39 &1 2 2 A
FIRT AT 30 FUT 7 IT F fqq9 &7
qq9 FAAT §, AT g¥07 18 ¥ f27 77
g, 39 wreggfeqa adF F 9FT T1
T8 72 fra & Y 77 B

[ AT AR AT AlEAFEA FT A
AFT, UF qi=az 99 5 fax glaza &
FT FIA IAF! AMTT 1T 9T A9,
IAFT AIAMA AN, AT AZA ATSI
syaeq: gr41 1 fA% gfaza 0 amwar aga
TEATT q1FAT 8, fa®r 937 s7471 faqry
AATTF & | AAY FATR dloFodlo F
AT AAYT AAATA T B T 417 A7 FE AT
fe fa® gaza &1 x-s137 adr frar
T wfgr I fF s rema d ox
fax gfaz gt gt 2 g & ZF-91a7 &
fedd gz vz WA 73 197 419 2 -
TH a7 ¥ ggi 9T S|t A7 agT A7
FT FB AN AXAT, AAT-997 aJqF &
Trg w71, og fafesa a0F 7 g9z &
AT qgA AT FHIUAAE ..

Y wAYT WAWATT : A HIAT HAGA)
THH F1 A@E |
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st fro s s a@Et &
AFZIT & AW ¥ HIUHT Tg FEA71 ATfEgd
qr ff @8 g ayge W faa § a=
Z1Y 1 I9g § qFIT § S F1 AT ALY
famat =1fgd ifx ag a6 fas awdr @
w7 3I§ faa &1 TH-ET @ oar
AMAFTTANT F1 AT FrEAfwas g
# wftd gas gr) zafad & fages <
78T 41 fF gl 9% AV S g AV Fr A
FTIAE Oz A=@T A@ Agl g1 A AT &
fadza #7 vgr ar fF oY sestazm @7 A
fax & 7 aga sarar & a7 &, fa7 #1
AT qIT AE FT TIGT AT 3T @ 7 A
49 lestaz JIFeE AT &1 (CATLT FA F;
2. 3z Mor gy strgar 1 zAfEy AT FEAT
2 & oF swmisssz @ W9 F WA gEAT
gre1 wifgg f& fae gfaga +1 fama
faar strg, sasT @ F1 gL fFar wg
AT faF g7 1 a9z § AT AUZT AFIL
g 97 & 3IaF1 A1 A1 AT Ag

AT JT A8 W F qAH (9% gfaza
AT AT 200 FUT &97 T TG 6T 2y
AT AT B A9 I F wfus wq &
qFTGT FMAQ | 19 F 918 wreaforgs
TN § 37§ 491 59 9% ¥ 9y
@ fa% gfaza & ag's avar @ | zafan
AT F1 g0 weAfoaa fediamew &
Ffer Gar famat #¢ v zqacar 71 LEEG]
FE ¥ qAWIAT § 1 W9 3 ;a
wrEAfmad 9w & w7 g faq
I &1 9aT fewaar 9w ¥ 6w
#1€ arfaefin saaeqr a8t & sfx Faaar
a1 femaiar § ag ar<r dar A o g,
UHEH Y g TG Ziew H famr § A1
feaddwdez 1 awg @ gfaz 1 fas
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gz aark & wxforor 27 2 ) zafay #&
ggar g fF wrsAfwas ceda &
qqT 919 & T FF & wix faaAr wfzm
qT STFT T ALY sT7EAT 1% &5 TIAAN )
aq, ATFTF 00 377EAT 3NF IFT T
3T | TAfAT 37 AF T FI TIEG! [IAT
A& 2 ) AT TZ IATEET FLA Al HITHT
sqATYT Z1F qIg  FAA! |

araq T faq Fraaa 39 ¥ ZF
a7 F1 oama FE e faw vz T #1
Waya¥z  @uz § st fomwawdz w5
aaz ¥ zvedrs fax gl & IH0 TF-
AT FA & faaig 9 &1 T077 781 8
FIT EHAAT HA F favam Ad FvaA
o7 919 ag faa 17 § AT Tg T AN
a1 @ 19 aF & wfey 7w @t
fas gfaza 1 IFa1aT 77 F1 s7aF]
w0 A7 ATAT BIEAMAT T EIRYUH F
afed ¥ Exafigy A *1 sgawar w1fe7
foad f& ga1<0 wagy &1 @97 f7a @17 )

FA99 &7 & GHoZoUHo & T
¥ FEAT ATZAT § 1 FT F9 ot ¥@T 97
qg oF FUAA ghaz g &7 79 1960 F
IHTT TR ZFATAC (/AT 41 1 3712 qra
aF ALATH & FIA F @1 AT A3
qra FE 40 ATH T. TTA FT TqH GATET AT
T & Wreww afqgr gaa § ot f5 fagan
¥t ong § 0 ozw fafdr iew aadr £
ot fis aga wwge 1 U§ s=8 gfae a1
yasHe 7 faauas ®7 & fas aqr far0
TAAT ATCAA AT qIFT F A1 qIH AF
A9 qrg @ F7 1968 ¥ wifasi w7 w@iay
Cfemr 1 qar A e s { an fear
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AT 1 gW 2T AT FN IR ALAT
FTEIT # FEq 12 F ag ave & O
wgar fed, svT gg g ofeai & o=
AT AT |1 g 4417 g1 ATOAT | FH A4
fadie & Tasz =g gfae gHwfaal &
T FA4T 747 fFgiT 58 aafle & F ®
fzar | fFa oo 7 ag gfaz qsiafaan
F1 fagr a7, 2a% T ¥ GrOIRTW FHA
T Z|ar FEr A wia qali ag |
% faz ¥ fva sfawdt & 7 gfaz #r
Fiqq A &1 gENT [FAT 90 AfFF wida
g a7 &z farr qur 5 9z I AES
& | U gIuaT T IR FT qOT F7 f20
qar 1| 5 R IF ¢ TET &1 TF 2137 FTF
1 AT AIATE | THA 5AAT T JEAN
g4T & 78 oF Fvaa gfaz g | s Ag
giuasd Az T Far a1 grafa A
THHI AT9H AN AT | W qQAA Az &1
ZEATAT FAT Ffzd arfg o1 @€ gww
AAZT AFITEN TE 8 IA &1 AAT U
faa =% 1 7 9FT A7 sgaedr fAAAa
AT 2 |

a7 ¢ a% F1 g2 Aifea Fagar &
@A AT W AT T AF F IO AR
w ¥ z efreas NFezama 5@ 8T
AT HIT I F AT WrEIC | @IEAr
q1zd & 1 A7 THET 8T AW FEFEr F
@ 7 facge oF G9F W @ g F | TR
awl ¥ fasgm va as& grar AFT T
arfes sieal foeell § ~ma1 9. fig aifs
7zt A Ag F WL AW & H=W] ATE _
FAT T a& fess(1 ¥ & zawr anfes @
7a.% am & faw gfazy &1 9 =67 avg
AW AT | eF GFIT KT FFEGT FIAT
faara sgeas & Fasq & a1 9837 #7
ags @wiT gfae g T g & & FA%
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FTgT A 34T 0 @« @1 wraar | safaq &
aAT faw 5o ot & wgar wgAr g+
g1 g% qifem s faest & @or a1 7g
¥ ZW & fad Iqavav g AHAT | TH
SFIT &1 sqqeqr FA1 fqara mawms 2

& g ot g w@Ar g & wmaw
¥ wgt a7 gy Afgwrdr Arfaaz w7,
feorar &% 1 wfafafa 2o, smd 7%z
#i, 77 A<g { 15-16 Arzfuat #v fagfeat
=Y wrq i AfEa Fr7 AF g A-
afgat &1 a8 (@1 w7 Hod TAH
qarafast &t wx faar ar @@ qeafa
w77 gfaz #Y fag F7% q9F A IF A
wogT &9 1 fag  gswfamn o« o aw
wifwe & €rfaaar | qav w1§ A | A%
*FG8 FT ZETIN FIa0 A IAF gATH
fAfeaa &1 7 oqrq 787 7 FTIVAFAT

MR. CHAIRMAN : You may send your
suggestions to him.

Y oo Y & savw - & 97 fagEa
F7A1 Argar g e awgai &1 afafafa o
7a% grar wifgg o gatafa ¢ a3 {399
fear 8 a1 fafvaa  »9 5 gags &1 va@q
ATAVTT 21 ATE Ao Trordgo & W€ A1
THET g AT Y q4TE 7 92 FA F A7
siga | zafay, A% v w1 gfafafy
@ A1 fafvws &1 37 4% FgAM A3
...... (ewxara) faay mawfzzss s9q
T® §, FTT IAFY QI F aF9 § A1 aga
A Fvwr g gag agd| dtw faw
afAza &1 frargy s 51 8, v fao
T AHT A Fq7 faqr 17 | IAFT W
FTE F1H T TG AAY g9 AW F7 AT FT
R Y AT AAGL Y FIW FT E .
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IET T AT @ T | g aga Afgan
fasr 3 sfeor T & s & awgd #71
TET FE AATET W & | wAW ST AT
FITOT 577 & AAg T § AI¢ A g1 & 1 AT
w19 gfEer ot & fear 8, 7z aYfr %1€
FTHTT AF &7 gHaT 47 A7 STOF 0l
1 frt F7FT 3 98 IMQ § ) AL @7
#f gfaz fros sz a8 a= & I9%
3§ FUIT AAIT IFIT T2 ZTE | IAAT
TTAI-TIET AT AT ATTRT 5q17 T@AT q1fE0
™ we Al & Trq & ATHT A7 FACT FIA

g1

SHRI K. MAYATHEVAR (Dindigul) :
Sir, This Bill seeks to convert the Industrial
Reconstruction Corparation of India Ltd.
into  Industrial Reconstruction Bank of
India. This amendment is a post-mortem
of the Corporation,

Before coming to post-mortem we
are supporling the post-mortem, We are
not going against post-mortem. Anyway, we
have to do the post-mortem to bring our
country on  par with other Industrially
developed countrics.

This Indusirial Reconsiruction Corpora-
tion of India Lid. was commissioned in
the year, 1971 It went on transacting so
many businesses in so many aspects till now
which is a long period,

I want to know from this Government
why it did not function properly, who were
the persons responsible for thé mismanage-
ment of this.

I want to know clearly from the hon.
Minister in the course of his reply to
the debate whether any action has been taken
against those people who are respoansible
for mismanagement for ecating away just
like cats and rats all the public money which
is nothing but the peoples laxes,
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(Shri K. Mayathevar)

As far as industrial development is
concerned, my hon_friend from Tamilnadu
has properly pointed out that Tamilnadu has
been neglected for a very long time, I
earnestly and very honestly and strongly
with all my force demand that this Govern-
ment should set up one of the units of the
Industrial Reconstruction Bank out of jts
four or six unmits in this country in Madras
in the interests of the uplift of the industrial
development of the people of Tamilnadu and
South. ’

The Government, when it came (0
power in 1980 promised to the 70-crore
people of this country that they would
contain the inflation and reduce the price
level, But that was not done, You have
not kept up the promise that you have
made in your election manifesto. You have
failed to protect the middle class people,
the poor people and the downtrodden
people of this country form this unparallelled
and unprecedented rise in the prices of
all essential commodities and consumer
goods of common man.

It is your duty to solve the unemploy-
ment problem in this country 1 have got
a copy of the 20-point programme which I
collected for the purpose 'of putting ques-
tions. But the Question did not come up
and,_ therefore, I could not use it. In the
20-point Programme you have not mentioned
as one of the points that you would solve
the unemployment problem in this country,
You have thus failed to protect the
unemployed graduates and the uneducated
upemployed in both urban and rural areas.

Yourself and Mr. M. G.R. of Tamil
Nadu have formed an alliance to fight
against the democratic opposition in Tamil
Nadu; you have formed a United Front.

You were able to dismiss the DMK
Government in Pondicherry Of course,
that Ministry had been formed by the DMK
in alliance with the Congress-I, But you
dismissed that Governmemt without even
giving them am opportunity o prove the
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majority of the DMK Members in the
Assembly. I was not at all happy about
it. But you did it. That was the destiny of
the people of Pondicherry, But after taking
over the Pondicherry Government’s power
in your hands, the first thing you did was
to close the Anglo-French textile mill.
More than 15,000 employees are now in the
streets without employment for the last
so many months. Have you applied your
mind to reopen the mill 7 Your agent is
there, your representative is there ‘undemoc-
ratic'representative, I can say, because we do
not want any Governor at all; we want to
amend the Constitution, you are having Gove-
rnors under this Consititution. Have you app-
lied your mind to reopen the mill and thus
save the 15,000 workers in Pondicherry ?
You never apply your mind. You do not
have the judicial mind or the non-judicial
mind,..

AN HON. MEMBER
all; never mind.

No mmind at

SHRI K. MAYATHEVAR You do
not have any mind at all, according 1o my
friend,

The B & C Mill is closed, The hon.
Finance Minister is a very able Minister;
individually he is a wvery able person, but
not the Government, The B & C Mill is
closed. 10 000 workers are roaming in the
streets without job for the last so many
months. Mr., M G.R. is making application
to you and you are making applications
to the State Government. Is it not shameful
that both yourself and the State Govern-
ment of Tamil Nadu have formed an
alliance to cheat the public, without opening
the mill, and to get their votes in order
to come 10 power again in the next election ?
You do not have the mind to reopen the
mill in Madras.

It has been reported in the papers that
the Prime Minister is going to contest the
election from a constituency in Tamil
Nadu. ..

DR, SUBRAMANIAM SWAMY : Put
up a strong candidate against her.
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SHRI K. MAYATHEVAR : That candi-
date will come through Mayathevar,

I want that B&C Mill should be reported.
Six or seven mills in Tamil Nadu are closed,
inclading the Anglo-French Mill in Pondic-
herry, In 1980-81 the B & C Mill was

opened by & Minister, But now the mill
has been closed again. [ request the
Government to take steps to reopen the

mill and save the lives of the 10,000 workers
there,

Tamil Nadu has become industrially very
backward: not only backward, it has become
very awkward, It is not gainsaying or
politically saying, butit is truth. In the
past Tamil Nadu occupied the third posi-
tion in industrial development but pow it
has taken the |[7th rank according to
economists of the country, Therefore,
neither the Central Government nor the
present Tamil Nadu Government could help
Tamil Nadu in the matter of industrial
development. [ canpot blame you or that
government 1 have to blame the voters
who are blind to vote for the blind govern-
ments, governments who do not and could
not govern the people properly and effctively
in the administrative  spheres. Therefore
1 have been repeatedly demanding that you
should set up one branch of this Bank in
Madras.

Finally, some hon. Members were
pleased to state that the hon Prime Minister
is very much interested in disbursing loans
of Rs. 25,000, Rs. 10,000 and Rs. 5,000 to
unemployed graduates or educated unemplo-
yed people for slarting some industries,

MR CHAIRMAN : You
industrial reconstruction.

speak on

SHRI K. MAYATHEVAR : This is
also for industry, For unemployed educated
people you have schemes for giving loans
for starting new industries, 1 have toured
Rampad and Madurai districts for the last
two wecks, | have made a complaint to
the hon Minister over there who is laughing.
I have also written to the Prime Minister.
You have replied to my letter but I am
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yet to get a reply from the Prime Minister.
I am happy and thankful to you that you
have replied to my letter that you will take
suitable action directing that Congress
people alone should not dominate in getting
loans, I have come to learn from all
Parties - from the Communist Party and all
Partics except the Congress -Party. Through-
out Tamil Nadu they are printing - ‘District
Congress’, “Youth Congress’, etc. They are
having the printed forms and on the left
side corner of the application form it is

printed “Youth Congress, Rajapalayam’,
Youth  Congress, Srivilliputtur.” “Youth
Congress, Dindigul’. like that. In my

constituency of Madurai you have the printed
forms and they are selling these forms for
loans of Rs 25,000 and Rs. 5,000 for Rs. 20/-
each, And for recommending the loan they
are getting Rs.250/-. This is correct. If you
ask the CID to probe into that, it will be
proved. I am not bringing any false charge
against the government. This is the comp-
laint of all the public except the Congress
people. It is not your Minister. I am not
against you. It is not the Government money.
It is not the bank’'s money. It is the money
of the people It is the money of the 70
crores people, Therefore, for distributing
loans you should not discriminate politically
or on the basis of community or religion or
any such ground. Therefore, 1 request the
Government and the Finance Minister and
the State Finance Minister to censure your
Poojary.

Poojary means a priest in the temple
with some bell. Mr. Poojary is going on
inside Tamil Nadu banks and Kerala Banks
throughout the southern Srtates, and in
all the speeches he is warning the Zonal

.Manager and the Divisional Mapager that

they should give loans only to Congress peo-
ple That Poojary. Congress Poojary you both
are great people, you have committed any
so far openly and I don't think you are
nuisance committing nuisance indirectly or pri-
vately was going on distributing loans and ask-
ing the nationalised banks to give loans only to
Congress people, You appoint a committee,
I challenge. It is not false. 1 never talked
any falsehood in may life both on the
platform as well as in the courts, 1 appear
in court as a Lawyer, You appoint a
Commission of all parties. In Tamil Nadu,
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I will prove, that you are discriminating
against other party people. Only Congress-
men get the loans. | have not brought it - 1
will produce the application form tomorrow,

MR, CHAIRMAN You send it to

him,

The bank should be set-up in the rural
areas so as to create industrial base and
employment  opportunitics for the rural
unemployed. With these words | welcome
the measure and conclude my speech.

16,53 hrs.
(MR. DEPUTY SPEAKER in the Chair)

SHRI MAGANBHAI BAROT (Abme-
dabad) : Mr. Deputy Speaker, Sir, it is in
the fitness of things that the Industrial
Reconstruction Bank is baving its headqu-
arters in Calcutta because of its largest
number of sick industrial units, 1 would
request the hon. Minister - born in Bengal
and adopted by Gujarat - that while opening
the next branch kindly thing of Ahmedabad
which has adopted you because 1 do” not
know whether you brought: much to wus
but you certainly brought sickness of
Bengal industrial units 1o Gujarat and Ahme-
dabad is the worst affected.

Now, I come to the provisions which
perhaps, have been brought with best inten-
tion, I do not doubt Government's intention
but 1 certainly doubt its capacity to execute,
(Interruptions) 1 would like to give you
concrete illustrations. Directors come
from the financial institutions and Directors
also come from the financial institutions of
the States and there is a conflict between
Centre’s policy and State’s policy and [
want the hon Minister to take this aspect
into account. In Ahmedabad, for example,
one of the mills of a big ‘industrial family is
said to have fallen sick. Its name
is Saranpore 11 It has very good other units,
If you go to Ahmedabad at the airport you
will find their welcome board. Now, what
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has happened; I do not know whether the
State Governmen! have nelegated all those
powers to them giving expansion and benefit
of Relief Act only to that unit whereas in

- Ahmedabad twenty mills are si¢ck. About

Rs, 3to 4 crores of the State Bank of
India are involved. The Relief Act does not
permit your banks to recover the dues.
Therefore, in Section 19 where you provide
for diversifications of funds, I would request
you to apbrccialc. is the diversification
restricted to the bank’s authorities to give
puidelines.? These units which already had
diversification and have made their own
units sick 1t is these units which are going
to get the benefit, It is a serious problem,
at Jeast in my State which never experienced

‘this in the past. Here 1 would like to

quote for the benefit of the hon, Minister
about a meeting that took place between
Ahmedabad mill owners and his predecessor,
Shri R. Venkataraman. The complaint made
by the mi!l mapagement was that the
financial institutions, namely, IDBI and
others are not giving funds to their units,
The pertinent question he asked was-your
respectable ancestors  established these
industries in Gujarat whether at that time
there were any financial institutions like
IDBI, etc. It was the reputation of an indu-
strialist with which he went into the market
and got money, Today it is the public
money which goes to these managements
and I coming from Ahmedabad know how
in the most cunning and fraudulent way
these mapagement have been diversifying
the finances advanced by these financial
institutions. What is the provision to that ¢

The whole purpose is to re-finance financial ins-
titutions which will be financing these institu

tions. But what is the control ? Where 1s
the guarantee 7 And sce the conflict between
State’s policy and centre’s policy.

The State passes a law making an exce-
ption for one unit out of 20 sick units in
Ahmedabad, The exception gives the unit
the benefit and even today the mill 15 not
opened. The State Bank of India has been

‘put to a loss of nearly Rs. 3 crores. perhaps,

if you think of financing it from this Bank,
you will also be suffering and the State
finances are also put to a loss and the
management is the only benefactor without
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giving benefit of opening the unit for the
benefit of the working class, Now, whose
benefit we are projecting. My respectful
submission to the hon, Finance Minister is
to look into this question, 1 take 1his
opportunity of bringing this to his notice
which he is not unaware of. But if this bank
can do the first thing 1n the country,
there is a persistent demand from you that
if they can be revived, please do it. This
will be an ideal way of working it provided

you can revive that, But Kindly see that -

this does not happen as it has happened in
Sarangpur No 2 mill. When your money is
locked up the State Government comes to
belp in recovering it and you will be think-
ing of, under this law, financing it. Then,
where is the end of it ? On the one hand.
the bank is not getting the money and if
this bank is going to refinance it, would it
not be costly 7 What they don’t succeed
from one agency will be compensated by
their succeeding’ in getting it from another
agency., Therefore, my concern and my
anxiety is that it is Ahmedabad today and
Gujarat in general, is offering you a trial
place, a better place where the best experi-
ment can be made as to how your Act and
this Bank coming under this Act can do
best performances. 1 wish you good luck.
After the establishment of this bank, please
try it in Ahmiedabad because [ think you
will agree that you owe to Ahmedabad in
particular and also something to Gujarat in
general.

THE FINANCE MINISTER (SHRI
PRANAB MUKHERIJEE) : Mr, Deputy-Spe-
aker, Sir I am grateful to the hon, Members
who have participated in the discussion and
made contributions while making their obser-
vations on various aspects of the Bill_

First of all.' let me make it clear that [
have already explained about the scope and
objects of the Bill while introducing it

yesterday It is neither merely an institution .

to provide reconstruction assistance to sick
units alope not it is to provide some main-
tenance support for certnin  industrial
undertakings. As I have mentioned in the
statement of objects itself, it would be one
of the principal credit institutions and at the
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same time it will be doing the job of
development banking, to some extent,
merchant banking and the overall develop-
mental approach will be taken by this
institution. That is why, truly it can be
described as a comprehensive Bill. But 1
think that except Mr. Satish Agarwal, nobody
has looked into the salient aspects of the
Bill. Everybody concentrated except the last
two speakers who hardly had spoken on the
Bill itself. on other aspects of the Bill. The
last speaker who made his point reminded
of my obligation to Gujarat and except
that Mr. Maya Thevar has given his indul-
gence of speaking of whatever he liked.

MR, DEPUTY SPEAKER : I was en-
joying his speech in my room.

SHRI PRANAB MUKHERIJEE : Ex-
cept that, the others have made their contri-
butions in one major aspect of the Bill, that
is, industrial sickness and what role this insti-
tution can play in removing  their
sickness or in restoring the health to
the sick units. I am not going into
the detail at the fag end of this day. Afier
all, apother Bill will be coming up for dis-
cussion in this august House, but to one
point | would like to draw the atiention of
the hon. Members is that it would be perhaps
over-simplification of the problem if 1 just
take one reason of the sickness as the sole
reason, [t is true that, to some extent,
inefficient management is responsible. But
that is nol the only reason.

17.00 hrs,

But providing just one study from one
organisation is not adequate. Even if I ad-
mit the conclusion of Shri Chitta Basu that
63 per cent is because of that, although the
Reserve Bank has not said that, and 1 think,
he wanted to stress his argument that 63
units, Out of 102 units are sick because of
that, from there you cannot draw the general
conclusion, But it is one of the major re-
asons and 1 will agree with the hon. Members
to some extent who have made this point
that perbaps some sort of vested interest
has been developed in making the units sick,
There is no denial to the fact that I pointed
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out om the floor of the House itself that in
India we are faced with a very peculiar sit-
uation that industrial units become sick, but
the unit owner does never become sick ; he
goes on adding weight and weight. That is the
situation. When we wanted to deal with it in
some cases I do not think; the Members
expressed their concern very much, when
Government made some experiment on taking
over some healthy units along with some sick
units, and the court compelled us, rather gave
the verdict that we cannot take over any
healthy unit unless we give a pre-takeover
hearing to the unit owner. We never thought
of the implication of that. Those who had
been seriously advocating 1t and coming
forward with the suggestion never thought of
the implication of that judgement. The impli-
cation of that judgement is : I am giving
a opotice to a man that afler
one month or two months, I am
going to take over the unit and I am
expecting that you will keep everything ready
and all the assets will be available. But after
all, the Members of Parliament did never
express their concern over the implication of
that, and we are fighting our battle, I have
pot handed over the units. The judgement
was sometime in 1980, and 1 have not heard
from any Member, even the alert Members,
that this is a matter which Should be debated
upon, and whether the Government can accept
this position. This is the point to which I am
drawing your attention_and some of you
consider that panacea is nationalisation and
takeover ... (Interruptions) It is not merely
amendment that would help ;lawyers are here
and they will say that it is linked up with
the basic structure ; it is not so simple,

What I am trying to point out is that
you are just trying to impress upon us that
the panacea lies in nationalisation and take-
over, And this is the areca where we are
placed in a rather difficult situation. If I do
not take over or pationalise, a large number
of people will be thrown out of the job and
that is creating problems, After all every
elected Government is responsible and
responsive, Whatever be the pressure, legal
or illegal legitimate or illegitimate, sometimes
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you have to succumb to that, And the story
of taking over js not that economic viability,
sometimes we were forced to take some
adhoc decisions that industries ought
to be taken over, Once the
takeover is there, after that everybody
forgets that otherwise how could you justify
it ? One iostance has been given by some
hon. Members about the B & C Mill. When
I was the Commerce Minisier, I took perso-
nal initiative in opening it ; I entered into
some arrangement with the workers that they
would have to accept a particular workload
prevalent in Coimbatore and other areas,
and there would be some rationalisation, and
they could call me, I would not mind, but I
but it very bluntly that the option before
them was whether all the ten thousand
persons  would be on the street,
or eight thousand persons would
be on the job and two thousand would be on
the street with retrenchment benefits. They
accepted and the mill started functioning.
Adequate financial arrangements were made.
Simply because the leadership of the union
changes, new leadership comes forward and
places a certain set of demands and says that
if it is not acceptable, they will make the unit
close. And actually the unit was closed,
Thereafter, do you expect that it can again
be revived ? This is the question where you
shall have to take a hard look at it, My point
is, merc nationalisation or takeover is not
the solution. You are talking of representation
at the highest level. First of all, would like
to remove the misconception. Though I
have not made a specific provision in that
particular Section where 15 persons will be
nominated to the Board of Directors, that
there would be no workers’ representative or
trade union representative, but in every
financial institution even where there is no
such provision, we have arranged trade union
representation. Some of you have suggested
—"" why not elect it ? ' Have you accepted
that elected concept that majority umnions will
always be reprgsented in your trade union
forum ? My colleague in the Labour Ministry
will say an emphatic NO. How can you have
it ? But we are giving representation to the
trade unions, known trade union organisations,
In LIC, there is no provision like that. In
the same way, there are trade union represent-
atives in GIC, trade union representatives in
IDBI. So, it does not prevent the Government
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from having them and we have accep-
ted as a principle, that apart from the
extremists, , I am sorry external eclements
(Punjab is always is our mind)...(/nrerruptions)

AN HON\ MEMBER : Foreign hand ?

SHRI PRANAB MUKHERJEE : No. I
am not using that, I am usning the words’
internal hand® because there are so many
extremists there, | will be coming to them
later on.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Point of order Sir.
The hon. Minister says that we are all
extremists.

»

MR.DEFPUTY SPEAKER :You have
extreme jdeas about social life. That is what
he meant,

SHRI SATYASADHAN CHAKRA-
BORTY : Reasonable ideas, pleasc,

SHRT PRANAB MUKHERIJEE : Apart
from the persons who are and who ought to
be appointed from outside the organisation,
when we made these nominations, we take
care that various sections are represented
experis, economists, persons having specia-
lised knowledge and at the same time persons
who  have experience in trade union
movement, It may be individuals sometimes.
We have appointed them, not that we have
not done it. If you say that more representa-
tion in the Board of Directors will make a
sea change, | am afraid, we are makiog a
little bit of over-simplification of the problem,
One insijiution of which every Friday you
lodge a series of complains is the banking
sector, in which from 1970 onwards we are
having the system of representation of
recognised unions in the Board of Directors.
But do you find that there has been any
perceivable, change, remarkable change or
noticeable change in the functioning? Therefore,
it is necessary and [ do agree with it_ that if
you could inject it from the floor level to the
board level, it will have some effect. It is
more important that we must inject a new
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work culture, new work ethic, that the
organisation after taking over or nation-
alisation, belongs to me. And I am sorry to
point out that you have killed that coocept
by injecting the concept of bipartisan colle-
ctive bargaining. 5

lo the public sector, you are having
this  collective bargaining. Therefore a
situation comes whan after investing Rs. 6000
crores_ I find that steel production remains
at the same level, but I have to succumb to
your collective bargaining. And as a result
of collective bargaining, by 15 per cent wages
are increased and somewhere you have 10 get
it reflected you cannot put it under the carpet.
Either through budgetary subsidies or through
price increase, somewhere you have to meet
it. You will never think of these things that
in the public sector, where we own those
organisations, there should be a link with
productivity. But to link it up with produc-
tivity, according to some trade unionists, is
almost untouchable, The word is not accep-
table at all. There you will bring so many
things that every thing is coming from the
top. That top is invisible. Thercfore let us
not go to that aspect. But 1 would like to
draw the attention of the House to one major
aspect of the sickness. One major reason of
the sickness in our industries i. e. the area of
tecchnology. I would like to share the inform-
ation with the House that recently a study
was conducted and your will be surprised to
know that in the whole of the last decade,
the contribution of increase in capital and
labour in Indian industry is almost equal to
that of Japan and it is 6,24 per cent. But
the contribution of technology is less than |
per cent. And this is one of the main
reasons of the incipient sickness in
traditional industries like jute, textiles,
lea engineering and even plantation.

~Part of the sickness can be explained by

diversion of funds. I have no hesitation
in pointing in out that the owners of these
industries found new green pastures; and
instead of ploughing back their profits in
these areas, either for modernization or for
re-plantation of bushes in plantation indust-
ries, they established new industrial under-
takings where they could earn more profits
quickly, And these industries were allowed
to be sick; and ultimately, we have built up

PR wr—
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this culture, that at some point of time
Government will have to come in. Even
when we nationalized sick jule mills we find
that every day we have to incur a loss in one
jute mill in West Bengal of about a lakh
of rupees, But they know ‘that ultimately
the workers will put pressure. [ do not
know why this pressurc is not put on the mill-
owners

A

The houses of the Ministers sometimes
are gheraoced, and the militant trade union
organizations arec there., Sometimes 1 have
glso faced gherao and demonstration, But 1
find that when the unit owner makes the
industry sick and there after goes back there,
you people are silent.

PROF, RUP CHAND PAL (Hooghly) :
That is not true.

SHRI PRANAB MUKHERIJEE : Or,
even if you do a little bit, you don't do
much, or at least enough to yield some
results-because I found out that it is not
there. But I do not
conclusion that this is the only way, I gave
you a few examples, There are many more ;
inefficient management is one, and some-
times demand constraint is another. But in
the Indian economy-I do not agree 1 do not
subscribe to this view-it is still going to be a
sheltered . market for quite some time,
Whatever damned things you produce in this
country, are sold. It is a seller's market.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : ‘Damned’ is unparl-
iamentary,

SHRI PRANAB MUKHERIJEE : 1 am
sorry; ] am withdrawing the word, Whatever
goods you produce, are being sold here.
Therefore, it is demand constraint; some-
times the industrialists raise
We also subscribe to this view, There may
be some demand constraints, But strictly

" speaking, the type of conditions which the

highly developed industrialized countries are
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facing, are not. available in this country,
Sometimes there is a demand constraint, and
when we take appropriate measures il
gets rectified, Absence of technology is
another reason which I referred to. So,
these are the various reasons, as a result of
which to-day we are placed in a situation
where a large number of industrial units
have become sick; and one to which |
would like to draw your attention is thisk
you may say there were a large number of
big units which are also becoming sick It
is true. It is mainly in areas which may be
called traditional industries of this country
like jute, textiles, engineering and plantations.
And here, the owners have a responsibility.

I will give you just one example, In
the 1975-76 budget, we introduced a
system, and created a modernization fund
in IDBI, And we told that they should
take advantage af this Fund that tney
would get financial assistance at reduced
rates of interest. But hardly any jute mill
took advantage of it. Jute industry is a
cyclic industry : for two years you will have

good profit, and for one year you will
have a loss. The year they have the loss,
they will start closing their units, Pressure

will be mounted on the Government for
taking over, or giving fiscal concessions,
reduced rate of interest and adequate
funds,

You are asking as to why bank moncy
1s involved, and is sunk in these sick units.
It is because of the fact that we had to
take this decision about providing adequate
resources. Bank people may come to the -
conclusion that from their commercial
judgement point of view, there is no case.
But in order 10 avoid a situation where
ultimately we may have to take it over, we
do this. And when a upit is taken over,
the entire financjal credit is frozen, You
will herdly find in any case that pre-take-over
liabilities of banks have been made book out
of the amount provided in the Bill as compe-
nsation, because the amount is quite
inadequate. This is decided-on the value of
the assets. Therefore, in most of the cases,
banks find that even when the unit is
nationalized, its entire thing is going off in
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the pre-take-over stage. In the post-take-
over stage, Government provides the
guarantee, So, even in some cases where
the bank’s commercial judgement leads it
to the conclusion that it should not inject
fresh money, it is compelled to do so,

And as a result of this, thought the
figure which some hon, members have quoted
as Rs. 30000 is not correct; it is Rs, 3,139
crores on 31st December, 1982. But it is a
huge amount of money; it may not be Rs.
30,000 crores, but, it is still huge amount of
money; it is sunk in the sick industries.
But, a large number of small scale uaits are
becoming sick; and this is the area where ]
do feel that we shall have to look into it;
and in consultation with the Industry
Minister, | am thinking of appointing a
small expert group to look into the reasons
of the sickness of the small scale units 10
this extent; and I am told that on December
1982, the number of small scale units that
became sick are 58,551. 1 do not know how
many units are bogus and how many units
are genuine; that 1s also another problem.
But, there are reasons to have sickness there
because they cannot increase their scale
of operation, they cannot upgrade their
technology; and in ouersystem, we cannot
do away with small scale industries.

~ When you are talking of problems, you
shall have 10 talk of problems in their
totality. We can provide cheap cloth 1o all
persons of this country if we just simply
bave  highly modernised, sophisticated
textile mills, But, can anyone of you pres-
cribe that  formula 10 me completely
forgetting that 10 mullion families are depend-
ing on handloom and even a large number
or recognised and not so recognised power-
looms. These are the factors and tlese
are the contradictions in our system; and we
shall have to work out a soluuon which
cannot be to my mind just the carbon
copy of the developed, countries; and we
shall have to find out the solution in our
own way and we are trying to do so.

Mr, Satish Agarwal, while making
Observations, has pointed out why we
are extending the operation 7 Particularly
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he has expressed his views on sections 23
and 24. Here, 1T would like to draw bis
attention 10 one point. This is not the
first type of development banking we are
having; we are having development banking
in 1DBI; and these are the exact provisions
which exist in IDBI and we have just
incorporated there, And in regard to
section 23 and foreign borrowing which
youreferred 1o, in each case, this is also
exactly the same provision that exists in
other institutions and jhey are to come 10
us, take the approval of the Government
of India IDBI is in operation from 1964 and
ICICI is still a little earlier, Though it is
not a government body, they also function
in the same fashion. Therefore, when they
come to us everybody would appr-
eciate and you, yourself, have pointed
out that we are conservative in granting
permission for foreign borrowings; and what
has been the practice till now, I can assure
vou that it will continue to be so even in
the future,

A question has been raised as to why
we are  having such a small capital,
particularly Prof, Palieferred to this poing
Prof. Pal Professor of Literature, is a little
confused, Small capital base always need
not necessarily mean that area of operation
would be lLimited; because many of our
nationalised banks, when we- nationalised,
all of you are aware, what was their capital
base, because we provide loan, and 1 have
in sections 20 and 21 provided how they
would get their resources, | think, hon.
members will recollect when 1 piloted the
IDBI Bill 1972 The capital base was much
less and the opjection was raised and subse-
quently we incrcased it to Rs. 100 crores.
In this partidglar Bill, we have already taken
that the upper ceiling would be Rs. 200
crores and presently we are providing Rs. 50

_ crores, but small capital base need not

necessarily mean that the area of opera-
tion would be limited as we are providing
them that they can collect resources by gove-
rnment grant, they can get resources by
selling their bonds, debentures; and particu=
larly section 18 which was referred to by Mr.
Satish Agarwal and some other members,
there, 100, we are providing that they can
do these developmental activilies sometimes,

-
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It may surprise you as to how they can
provide experts and managers; You will
agree with me tha;y some of the training
institutes run by our banks particularly by
IDBI and others.

And they are regarded as banking
experts not only in our country, and I am
having a problem that 1 cannot retain them
with our present pay scale and amenities.
After getting training and having some work
experience here they go back to many
other countries with much more amenities,
That means our training has recognition and
reputation,

A question has been raised, why we
have located it in Calcurta. We have located
it in Calcutta mainly because of the fact
that IRCI was located in Calcutta. And the
hon. Members are aware of the sitvation
in which an organisation like IRCI was
established. In 1971 when Mr. Y B. Chavan
was the Finance Minister we found that a
large number of industrial units in Bepgal
were becoming sick; and it was necessary to
provide some kind of institutional support
to those sick units and it was thought that
IRCI, an organisation like IRCl should be
established and it should be located in
Calcutta, In that context it was pointed,
out that, we are having a company and
after gaining some experience, if necessary
it would be converted into a corporation,
And what we are exactly doing now is
fulfilling our promise, what we made on the
floor of the House 13 years ago,

A guestion bhas been raised, why it has
been located at Calcutta. It was established in
Calcutta because we have the headquarters
of IFCI in Delhi, we have the headquarters
of IDBI in Bombay, the EXIM Bank is in
Bombay, and other financial institutions are
in Bombay, that is why we thought that
we should have one national financial institu-
tion whose headquarters should be located
in the eastern part of the country, But
that does not mean that its area of opera-
tion will be limited to only Calcutta, Its
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area of operation will be the whole of the
country. And why its area of operation
we are per‘mining like this is, because they
may want to borrow from the financial
institutions, organisations that is why in
the Act itself we shall have to provide
that they can borrow so. Otherwise they
have to be a subsidiary of IDBI or IFCI,

SHRI SATISH AGARWAL : Nobody
objected to Calcurta. Only Mr. Vyas wanted
in Bhilwara.

SHRI GIRDHARI LAL VYAS : 1
wanted in Delhi,

SHR] PRANAB MUKHERIJEE : For
the information of Shri Vyas, 1 may say
that we do not want in Delhi. The Govern-
ment policy is to have less and less of
commercial enterprise and industrial eniter-
prise in Delhi. This is the accepted policy
of the Government and as the Finance
Minister | am strictly enforcing it because pre-
ssure on Delhi is increasing tremendously and
it will be very difficult to maintain the present
characteristics of Delhi if we are not careful
alrcady now. After all it is the capital, and
that is  the political capital. Let us not
combine it with the commercial, Capital

Secondly, as 1 already said, IRCI s
having its four regional offices in the four
regions, They will be strengthened after
it becomes a bank, It will be taken a Govern-
ment  company, even as IFCIl, not only
confined to Calcutta or Bengal. Now it has
extended its area of operation and for the
information of my friend from Gujarat |
may tell them that pext to Bengal, the recon-
struction assistance provided by IRCI is to
Gujarat, Therefore, it is not correct and
it will be gradually expanded; there is no
denial of the fact.

One point about the functioning of the
IRCI, It would be perhaps uncharitable to
come to the conclusion that this Coporation
i1s meant for the liqguidation of trade unions,
Yes, it was about six to seven years to
before. But today [ can give you a detailed
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list, and I have given it to my Consultative
Committee, that 70 per cent of the assisted
units are cither revived or they areio the
process of revival. And when an industry
becomes sick, in sickness of that type when
the private sector thought that these are not
anything but junks, and they left it and
ran away, the IRCI bad to take over those
upits,- and at the initial stage they did
not have the expertise : It took some time to
overcome the teething problems and after
that stage, if my friends from West Bengal
would not mind, there is the question of
the availability of infrastructural inputs. |
am not talking of labour.

If you find that power is not available
it causes serious problems Despite these
problems, nearly 70 per cent of the units
which were assisted by IRCI till 31 March,
1984 are cither revived or in the process.
11 units have already paid back their dues
o IRCI. 14 units were nationalised.
Therefore, it is not correct to say that IRCI
has failed to perform 1ts role, Initial
problems it had. In 197677 1 had to appoint
one experl commillee to re-activate its
functioning and we did so.

About Mr. Chitta Basu's point, it s
true that under IDR Act you do
not have any power for investigation,
But can you show me a single example
when the State Government recommended
and the Government of India refused to
have investigations? Invariably when you
make a reference under section 15 or I5A,
we may take over or may not take over,
but we permit investigation But once that
is done, if the State Government wants to
take over, nobody prevents it. Secondly, you
have the power under the Industrial Relef
Act, It is for you to apply for it, There-
fore, do not try to pass on the blame, You
can discuss about Centre-State fiscal relations
and all that whether they should have more
or less. But so far as this issue is concerned,
it is not my case that the central undertak-
ings are doing well and the State undertak-
ings are doing bad. Industrial sickness is
there. It is in the private sector as well
as in the public sector. But it is not so much
in the public sector undertakings because
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of us. As one hon, Member made a reference
from the Bureau document, you will find
that most of the newly established industrial
enterprises under the central sector are
earning profit, But regarding the units
which we have to take over as junk from
the erstwhile owners like textile mills; tea
gardens, definitely, we cannot explain.

I made it very clear at one point of
time that my concern is not to earn profit
but to reduce losses this is also contributing
to the overall profitability and loss
picture of the central public sector
enterprises,

Mr. Arakal referred to the Eighth
Finance Commission. It is true that we are
not getting that much money which we
expected as return frem the public sector
enterprises, But 1 think, we will get the
opportunity to discuss that on some other
occasion.

With these words, I commend the Bill
for approval of the hon. Members.

) SHRI SATYASADHAN CHAKRA-
BORTY : The hon. Minister has said that
nationalisation is no solution. But it seems
that most of the private units are getting
sick. Now, iIf you do not_nationalise, what
will happen ? It is the public sector which
is like the wife and the private sector like
the mistress - wife getting children and
mistress getting money. You should abolish
it and | ctually nationalise it, You take the
burden and you take the benefit. otherwise,
why should they pass on the barden and
you allow it 9

DR. SUBRAMANIAM SWAMY : That
means Marxists believe in  mistresses
also,

SHRI PRANAB MUKHERJEE :
Obviously they do believe. I did not say
that npatiopalisation is mnot the solution.
What 1 said was that nationalisation is not
the only panacea, And there is a big



451 Ind. Recons. Bank

(Shri Pranab Mukherjee)

difference between the two statements.
Whenever necessary and whenever we found
it that the units could be made viable through
nationalisation we have not hesitated to do
so and we shall not hesitate in future
also.

SHRI SATISH AGARWAL : 1 may
draw your attention to Clause 10 wheicin
there is a provision for the Government (o
nominate some directors, But in clause
19 I find that there is a prohibition that the
Reconstruction Bank shall not enter into any
kind of business with any industrial concern
of which any of the directors of the Reconst-
ruction Bank is a proprietor, partner,

director, manager, agent, employee or
guarantor, But here you have made a
provision.

“‘Provided that this sub-section shall not
apply to any industrial concern if any
director of the Reconstruction Bank—

(i) is nominated as a director of the
Board of such concern by Govern-
ment or a Government company,
or by the Reconstruction Bank
or by a corporation.........

The directors are to be nominated under
clause 10 and they can be economists, pro-
fessionals, accountants, lawyers and all that,
But according to this provise, the bank can
enter into business with those concerns
because they are nominated by the Govern-
ment or by the Corporation, otherwise the
bank cannot enter into any business with a
concern of which the director is a proprietor,
partner, director, manager, agent employee
or guarantor. So, what is the position ?
How would you reconcile that ?

SHRI PRANAB MUKHERIEE
Firsuly, this is the standard provision. For
instance, yoa will see that in Clause 10 (d)
1 have said that not more than fifteen direc-
tors are t0 be nominated by the Central
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Government, of which three will be officials
and all that. ] am not talking of the ex-
officio but sometimes technocrats and others
whom we want, they also serve in a large
number of private concerns. They may be
directors. In of those companies. Some-
times it happens and our normal practice
is we leave it to them When (heir cases
come to the Board, they withdraw themselves.
This has been the normal practice. But 1
wanted to make it adequaie so that I can
have a declaralion from them or he can
resign before he is appointed or he can let
us know that he is a director of such and
such private company whose cases may come
at some point of time to IRBI,

SHRI A.K, ROY (Dhanbad) : Whether
nationalisation is the way or not, thal is a
debatable point but now who is moving back-
ward 7 What would happen if the nationa-
lised companies whch were originally not
sick are becoming sick 7?7 We know that f
the private company becomes sick we nationa-
lise it, but now we are facing a situation
where nationalised companies are becoming
sick. So, what would be the way ? Is there
any medicine found out in your financial
institutions to cure the sickness of the
nationalised company ? In our area in Bihar
I do not want t(o 1alk of Bengal... . ...
(Interruptions).

MR. DEPUTY SPEAKER : Ask for
clarification, you are making a speech.

SHRI A K. ROY : In Bihar there is a
super-phosphate factory which we designed
when we were in service. Now after twenty
years of producing super-phosphate which
is a very good fertilizer. it has become sick
and is now owned by the Bihar Government,
That is why 1 ask our honourable and
intelligent Finance Minister that would he
produce some medicine which can remove the
sickness of these nationalised companies ?

-

SHRI PRANAB MUKHERIEE
Frankly 1 am saying that I am also looking
for the medicine and if the hon. Member
has any to give, 1 will be too glad. But one
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point I can tell. Sometimes it so happens
that.... . (Interruption).

DR. SUBRAMANIAM SWAMY :
Answer is mairket economy.

SHRI PRANAB MUKHERIJEE : I
cannot buy your philosophy, Dr Swamy,
but I am just giving you one concrele ex-
ample, Sometimes as Government. we ought
to approve certain projects which are not
very viable from the very beginning. Take
the area from where you come the coking coal
mines project. Whatever coking coal we are
having we sometimes allow oursclves to
belicve that the capacity utilisation will be
100 per cent, and if the capacity uulisation
is 100 per cent, then we will reach the break
cven point  On that presumption we start
and we do not reach 100 per cent capacity
utilisation, Therefore_ it starts incurring
losses from the very beginning. But do you
have any option ?  You will have 1o utilise
these resources You cannot depend 1o feed
your steel plants and thermal power plants on
imported coking coal Whatever availability
is there in the country, you will have to
utilise it. So, there are certain cases like
that. 1 do not know whether the super
phosphate plant falls under this type of cases.
Sometimes it happens in our process of
preparing the DPR. [ am just explaining
the position, particularly in the matter of
technology, that it is moving so fast that in
between the starting and ending there is a sea
change in the technology and we find that
our technology has become obsolete. This
is the problem faced by the developing
countries.

SHR1 AXK., ROY The problem is
not only of technology but also of managerial
skill

MR, DEPUTY-SPEAKER : The
question is :

**That the Bill to provide for the estab-
lishment of the Industrial Reconstruc-
tion Bank of India, and for the transfer
to, and vesting in, the said Reconstru-
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ction Bank, of the undertaking of the
Corporation known as the Industrial
Reconstruction Corporation of India
Limited, with a view to enabling the
said Reconstruction Bank to function
as the principal credit and reconstruction
agency for industrial revival and O
co-ordinate similar work of the other
institutions engaged therein and to assist
and promote industrial development,
and to rehabilitate industrial concerns,
and for matters connected therewith or
incidental thereto, be taken into conside-
ration.”™

The motion was adopted

MR. DEPUTY SPEAKER We will
now takc up clause by clause consideration.
The question is :

“That clauses 2 to 72, the First Schedule
the Second Schedule and the Third
Schedule stand part of the Bill"

The motion was adopted

Clausec 2 to 72, the First Schedule, the
Second Schedule and the third Schedule
were added o the Bill

Clause 1 the Enacting Formula and the Title
were added to the Bill

SHRI PRANAB MUKHERIJEE : [ beg
Lo move :

““That the Bill be passed™

MR. DEPUTY-SPEAKER : The
question is :

“*That the Bill be passed™

The motion was adopted

S s S
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DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, on a point of
order. I have a Statutory Resolution on the
Bill, which is going to come up after the
Indian Veterinary Council Bill. Are you
going to sit late and take it up today or
tomorrow ?

MR. DEPUTY-SPEAKER
are so desirous......

If you

SOME HON. MEMBERS : Tomorrow,

MR. DEPUTY-SPEAKER B:fore
that, we have to pass another Bill, a very
small Bill, We will have to pass that Bill
today. The other omne we will take up
tomorrow,

17 39 hrs.

INDIAN VETERINARY COUNCIL
BILL, 1984

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) :Sir, T beg to
move :

“«That the Bill to regulate veterinary
practice and to provide, for that pur-
pose, for the establishment of a
Veterinary Council of India and State
Veterinary Councils and the maintenance
of registers of the veterinary practi-
tioners and for matters connected there
with, as passed by Rajya Sabha, be
taken into consideration, *

This Bill was first introduced in the
Rajya Sabha on 23rd December 198].
Thereafter, it was referred to a Joint Select
Commitiee of both the Houses, consisting of
45 members, 30 from this House and 15 from
Rajya Sabha, The Joint Committee gave
the report on the 23rd March 1984, incorpo-
rating some chapges in the Bill. That Bill
was passed by the Rajya Sabha on 23rd July
1984,

The main purpose of this Bill is to
provide for the establishment of an All India
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Veterinary Council and for sctting up similar
Veterinary Councils in the States and Union
Territories, maintenance of registers for regis-
tering veterinary practitioners and controlling
and regulating veteripary practitioners. Just
as we have the Dental Council and the Medical
Council for medical practitioners, on the
same lines we want that there should be a
Veterinary Council which can regulate the
veterinary graduates who are practising, We
feel that there will be a definite change in the
status of the veterinary graduates who are
registered with the Veterinary Cousncil. And
they will be recognised not only by the
Government but by the international agencies
also. At present they are not able to
prescribe medicines. They cannot give evi-
dence in the court in medico legal cases.
This legislation will provide for all this,

Since this is a State Subject, at least two
more State Governments have 1o pass a
resolution empowering the Government of
India 1o enact the Legislation. So far Bihar,
Haryana, Orissa, Himachal Pradesh, Raja-
sthan, Sikkim and Nagaland have passed the
Resolution and they have empowered the
Government of India to enact this Legislation
for forming the Indian Veterinary Council.

This Council will be consisting of 27
Members 14 nominated, two ex-Officio and
I1 elected. This Council will function
according the Aci passed by the Parliament
and those who are graduates or veterinary
Science and those who are possessing the
qualification according to the Schedule
annexed to the Bill will be regisiered under the
Indian Veterinary Council. Then they will
be empowered not only to give evidence
under the medico-legal cases, but will also be
recognised by the international institutions,

Keeping in view the requests from the
stock-men, livestock supervisors, etc , we have
made the provision in this Bill iitself where
they are empowered to do certain minor
veterinary works like vaccination, castration,
tracing of wounds etc. So with this Bill it
will give some recognition not oanly (o the
veterinary Graduates, but also to those who
are practising, With this aim in mind, I have



